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LEGISLATIVE ASSEMBLY. 

Tuesday, -18th March, 1941. 

The Assembly met in the Assembly Chamber of the ~  House. at 
Eleven of the Clock, Mr. President ~  Honourable Sll Abdur Rahim) 
in the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

EXOlIA.NGE FOB MUTILATED ONE-RwEE NOTEs. 

412. *Shaikh Rafluddm Ahmad Siddiquee: (a) Will the Honourable 
Member for Finance be pleased to state whether it is a fact that one-rupee 
notes, when torn in use or besmeared with water, milk or oil, are not 
accepted by the Reserve Bank of India for exchapge with new ones? 

(b) If the reply to part (a) be in the negative, are Government prepared 
-to enquire into the matter and relieve the public? 

(c) Are Government aware that poor persons in moffussil districts are 
-selling their torn or deteriorated (in use) one-rupee notes at eight annas or 
ten ann as to brokers, where there is no branch of the Reserve Bank of 
India? 

(d) Are Government prepared to instruct the branches of the Imperial 
Bank of India, Government Treasury Department, to exchallge the onc-
rupee torn or deteriorated notes in order to save the poor public from loss 
and trouble? 

The Honourable Sir Jeremy Raisman: (a) and (b)_ The Reserve Bank 
of India ~  as of grace, the value of mutilated or imperfect one-rupee 
notes subject to the conditions and limitations prdscribed in the Reserve 
Bank of India (Note Refund) Rules, 1935. 

(c) No. 

(d) Tlns matter is receiving the consideration of Government. 

APPOINTMENTS OF AsSISTANTS, STENOGBAl'HEBS AND Cr.muts IN THE -DEFENOE 
DEPARTMENT. 

413.*Jlr. H. JI. Abdullah: Will the Defence Secretary please state: 

(a) how many temporary or officiating appointments in the grades  of 
Assistant, Stenographer and Clerk have been made in the 
Defence Department since the 1st July, 1939; 

(b) how many of the persons appointed in such vacancies were 
Hindus; and 

( 1579 ) 
A. 
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(e) how many were Muslims? 

Kr. O. M. G. Ogilvie: (a), (b) and (e). A statement is laid on the ~ 

Statement re/efTed to in reply to .tafTed que.tion No. ~1  01 18th March, 19.#1,. 
.Ao1Ding the communal prOportion in whicA tem.porary and officiating ptUu in tAe-
Defence Department were filled duriftg tAe "eriod, l,t luly, 19!9 to UtA Fe6ruaf''I/,. 
1 ~1  

T8mporery OiBeiating 

Grade. 
Other Other 

Hindus Muslims minority Total. I indus Muslims minority ~ com· com· 
munities.' munities. 

I -----
I 

ABBistants. 5 2 .. I 7 5 Ii 3 13 
I 
! 

Steu.ogra· .. .. 
j 
. . 4 2 1 'T. 

pilers 
i ~  1';" 7 5 29 32 13 9 54 

APPOINTMENTS OF AsSISTANTS, STENOGRAPBEBS AND CLERxs IN THE FIN.Al'fOJl:: 
DEPARTMENT. 

414. -Mr. H. K. Abdullah: Will ~ Honourable the Finance Member' 
please state : 

(a) how many temporary or officiating appointments in the grades, 
of Assistant, Stenographer and Clerk have been made in the 
Departm':lnt of Finance since the 1st July, 1939; 

(b) how many of the persons appointed in such vacancies were' 
Hindus; and 

(c) how many were Muslims? 

The Honourable Sir Jeremy Raiaman: (a), (b) and (c). A ~ 

ment is placed on the table. 

Statement. 

(a) ABsistants 4, 

Clel'ks 32 

~  3 

(b) ann (c). 
Hindua. Muslims. 

Assistants 4, 

Clerk' 22 7 

Stenographers. 2 



STARBED QUBSTIONS AND ANSWBRS IAI 

NOD.-Thelle figurel do not include purely ~  gar arrangement. exte!lding to 
one month or 1888. Moreover, of the. ~ given, all. four polt8 of AaUtant &I 
well .. three clerkshipl were filled by promotion. The residue of the ~ ~ 
the a ointmentB maiie by direct recruitment and conform. al nea:: &I. 1a po .. ible -. 
the !!munallroportiOnB laid doWl1 in the Home Department Resolution No. F.-14J 
1'1-11./33, date the 4th .July 1934. 

NON-ELIGIBILITY OJ' INDIAN WA.BBANT OJ'I'ICEBS OJ' TO INDIAN Amly 
ORDNANCE CoRPS :roB EIoBGENCY CoJDD8SIONS_ 

416. *.hal Parma :Raad: With reference to the Northern Command 
Training Pamphlet No. 3 for the Training Year 1st ~  1~ to 81 •• 
March, 1941, viz., "if Commanding Officers ~ ~  theIr ~  to 
the best advantage by selecting and recommendmg all sUItable candIdates, 
irrespective of the immediate necessities of ~  -particular ~  * * ... 
!umy Council letters were frequently sent to ~ pomtmg ~  the 
urgent necessity and the importance of recommendmg sUItable candidates 
from the ran.[S of units but the temptation to keep the best men back has 
been a serious handicap throughout the war", will the Deft-Ilce Secretary 
please state: 

(a) if it is a fact that Indian Warrant Officers of the Indian Army 
Ordnance Corps are not aHowed to apply for Emergency Com-
missions; if so, why; and 

(iJ) if it i8 a fact that nil ~  soldiers with requisite qualifica-
tions are eligible for the Emergency Commissions; if SO, the 
reasons for not allowing the Indian Warrant Officers to apply 
for them? 

1Ir. C" K. G. Ogilvie: (a) and (b). All serving soldiers with requisite 
qualifications are eligible for emergency commissions and their applications 
are entertained. But the efficiency of the service as a whole must be the 
primary consideration and since the duties of IndIan Warrant Officers of 
the Indian Army Ordnance Corps are specialised it is not pOSSIble to 
release them f0r commissions until equally well trained men are ready 
to take their places. 

REORGANISA.TION OJ' THE M:mxSTEBIA.L STA.J'J' OJ' THE GoVEBNlllENT OF INDIA. 
SECRETARIAT AND TmRD DxvIsION CLERKS. 

416. *Khan Bahadur Shaikh razl-i-Haq Piracha: (a) Will the Honour-
. able the Home Member be pleased to state whether Government issued cer-
tain orders in December 1939 for the reorganisation of the ministerial staff of 
the Government of India Secretariat into two main grades of Assistants 
and Clerks and abolition of the Second Division? 

(b) Will the Honourable Member please state whether, according t" 
~~  . .:>rders. Third Division clerks who had not 0fficiated in a higher 

~  for at least one year on 15th December, .1939, will never be 
~  for promotion to higher grades, however meritorious their ser-
VIces may be? 

(c) Will he please state whether before the issue of those orders, all 
~ ~  Division clerks who could show their merit and capacity, were 
eligIble for promotion to Second Division in 20 per cent. vacancies and 
then to the First Division in 50 per cent. vacancies? 
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(d) Were these clerks given any warning before joining the Third Divi-
sion that they will not be eligible for promotion t<:> Second or Higher 
Divisions? 

(e) Do most of these Third Division clerks possess high academic quali-
fications and university degrees, and have any of them shown zeal and 
capacity for doing the work of Assistants? 

(f) What are the reasons for· depriving them of promotion for all time, 
regardless ~  their educational attainments and merit? 

(g) Is it a fact that the condition of officiating in Second Division 
depends on the occurrence of vacancies and Third Division clerks in some 
Departments had better chances of officiating in higher grades than in 
others? 

(h) Are Government prepared to withdraw the condition of one year's 
officiating service in higher Divisions before 15th December, 1939 for pro-
inotion in future and lay down that all Third Division clerks who had not 
been previously warned shall be eligible for promotion to First Division 
if they show merit and capacity? 

The Honourable Sir Reginald Kaxwell: (a), (b) and (c). Yes. 

(d) Candidates appomted on the results of the examinations held in 1938 
onwards were given the warning hefore their appointruent. 

(e) There may be some possessing high academic qualifications and 
possibly there are some clerks capable of doing Assitstants· work. 

(f) The routine grade is intended mainly for routine duties and the 
work expected of a new-style Assistant recruited under the reorganisati<)n 
scheme is of a higher standard. 

(g) '!'his is correct. 

(h) The question whether and if so in what manner the rule relating 
to the promotion of Third Division clerks should be amended is at present 
under consideration. 

DIsADVANTAGEOUS POSITION OF TmBD DIvISION CLERxs IN THE GoVEBNMlIllft 
OF lYDIA SECRETARIAT IN OOMPARISON WITH THOSE IN THE ATTAOBBD 
OU'FICES. . 

417. *Kha.n Bahadur Shaikh J'ul-i-Haq Piracba: Will the Honourable 
t11e Home Member be pleased to state: 

(a) whether Third Division clerks employed in Attached Offices will 
i.n future continue to be eligible for promotion to Second 
Division; 

(b) whether Third Division clerks posted to Secretariat and Attached 
Offices had hitherto to pass the same competitive examination 
and in many cases candidates posted to Secretariat obtained 
higher positions than those posted to Attached Offices; 

(c) whether the orders of December 1939 have placed the candidates 
. appointed to the Secretariat in a position of definite disad-

vantage in comparison with those posted to Attached Offices, 
and have caused considerable dissatisfaction among the 
former, and 
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(d) whether candidates posted to Secretariat and Attached Offices 
had hitherto no choice with regard to their posting? 

The HODourable Sir Reginald Kuwell: (a) Yes, SCI long as the present 
rules are in force. The reor/lanisation scheme does not appJy to Attached 
Offices. 

(b) and (d). Yes. 

(c) A representation on the subject hRs been received from the Imperial 
Secretariat Association and is under oonsideration. 

RBOBGANISA.TION OF Tm: MImSTBRIAL STAFF OF THE GoVERlOlENT OF INDIA 
SECBlIITAlUAT AND Tmm> DIvISION CLERKS. 

418. ·Khan B&hadur Shaikh l!'ul-i-Haq Piracha: Will til(;· Honourable 
the Home Member be pleased to lay on the table a statement sho)Ving. in 
respect of permanent and quasi-permanent Third Division clerks employed 
in the Government of India Secretariat on 15th December, 1939, separately 
for Muslims and non-Muslims: 

(a) the number of clerks who had officiated for one year or more 
in higher Divisions and those who had officiated for less than 
a year or had not officiated at all; 

(b) the number of those who possess a University ~  and 

(c) whether a llil"ger proportion of Muslims than non-Muslims has 
been debarred from future promotion as compared with thair 
numbers as a result of the re-organisation of ~ Secretariat? 

The Honourable Sir Reginald Jluwell: The collection of the informa-
tion asked for would involve an expenditure of time and labour incommen-
surate with the·. value of the results. The reorganisation scheme applies 
equally to Muslims and non-Muslims. 

PuBLICATION IN INDIA OF CASUALTY LISTS IN RESPECT OF INDIA'S DEFENaB 

FORCES, ETC. 

419. ·Sir l!'. E . .Tames: Will the Defence Secretary be pleased to 
state what arrangements are made for the publication in India of casualty 
lists (a) in respect of India's defence forces, whether overseas or in India; 
and (b) in respect of persons recruited in India and serving in other 
branches of the Commonwealth defence forces? 

Mr •. C. K_ G. Ogilvie: (a) Lists of casualties in units of the Defence 
Forces serving overseas are sent to the Press for publieation in India as 
fIOOn as the next-of-kin ~ been informed. Casuslties due to enemy 
action of any kind within the limits of India will als,) be published ill the 
same way. 

(b) No special arrangements are made for publishing in India casualty 
lists issued by the Admiralty, Air Ministry .and War Office. When ~  

lists are received in India they are displayed in the Government of IndIa 
Press Room for the information of press representatives and it is possible 
for the latter· to draw the attention of the publiC' to any name which is 
known to he ('onnected with India. 
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Sir 1' .•. James: Arising out of the answer to part (a) of my question, 
would the Honourable Member consider the advisability of either pub-
lishing these lists in the official Gazette or sending them to the various 
district headquarters throughout the country? 

Kr. O ••• G. Ogilvie: Yes, Sir, I should be ~  glad to do so. 

Sir 1'. E. James: With regard to the answer to part (b), is the Honour-
able Member aware that the procedure at preseDtt followed is not sltogsther 
satisfactory, as relations may be without Rny knowledge of casualties in 
their families-I am not speaking about the next-of-kin in this country-
for a good long time; and might I s1,lggest here also that some furthar 
steps should be taken to make available in the district headquarters theBe 
lists to which he referred? 

Kr. O .•. G. Ogilvie: Yes, Sir, I will gladly consider that also. 

UTE-SrrnNG OJ!' THE CLmuCAL ST.A.l!'l!' IN THE BRANCHES OJ!' THE btPEBIAL 

BAlf][ OJ!' INDIA, AMBALA CITY, AND OTHER PLACES IN THE PuNJAB. 

420. *.aulana Zalar Ali Khan (on behalf of Rardar Sant Singh)' Will 
the Honourable the Finance Member be pleased to state: 

(a) if it is true that the general practice in the Branches of the 
Imperial Bank of India, Ambala City, and certain other places 
in the Punjab has been to make the members of the clericul 
staff to sit and work unusually late hours, invariably up to 
8 or 9 P.M. and ~  up to 11 p.1\'!.; 

(b) if the reply to part (a) be in the negative, the monthly electric 
charges on account of the electricity consumed during the. 
winter months October. 1940 to February, 1941; 

(c) whether the said monthly charges disclose late-sitting 01 the 
clerical staff: and 

(d) what action, if any, Government propose to tal.e in the matter? 

The Honourable Sir Jeremy Baisman: Government have nothing to do 
with the domestic arrangementr, of the Imperial Bank of India. 

DESIRABILITY OF THE APPLIOATION OJ!' THE PuNJAB TRADE EMPLoYEES AOT 

TO ALL BRANCHES OJ!' THE IMPERIAL BANK OF INDIA IN THE PuNJAB. 

421. *)[aulana Zalar AU Khan (on behalf of Sardar Sant Singb): Will 
the Honourable the Finance Member be pleased to state: 

(a) if any correspondence has ~  betweell him and the Punjab 
Government as regards the application of the recently paRlied 
legislation, namely, the Punjab Trade Employees Act, 1940, 
to all Branches of the Imperial Bank of India, in the Punjab; 

(b) if so, the result thereof; and 

!,e) if no f!llcb correslJondence bas yet passed, whether he is pre-
pared to suggest to the Punjab Governlllent to apply the said 
Act to all Branches of the Imperial Dank ill the Punjab? 

'l'he Honourable Sir leremy Raisman: (a) Rnd tc). No. 
(b) Does not arise. 
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EXPAllBlOli 01' SmPBUILDINO PBoGBAlIDIE IN INDIA.. 

~  ·Sir Abdul Ba1im G.b.uznavi: (a) With reference to the observa-
-tion in the speech of the Honourable the Finance Member in presenting 
his Annual Budget that "the programme of shipbuilding in India has been 
.further expanded", will the Def!ence Secretary be pleased to state what 
the original programme of shipbuilding in India was? 

(b) How many ships were  ordered to be built in India and what was 
their tonnage, and with whom were the orders for building such ShIPS 
placed and with what conditions? 

(c) How far has the original programme been further expanded, as 
stated by the Honourable the Finance Member, and how many more ships 
have been ordered to be built and with whom have these further orderl> 
.been placed and at what rates? 

JIr. C. II. G. Ogilvie: (a), (b) and (c). It would not be in the public 
:interest to give the Honourable Member the exact figures, but I may say 
that we have ordered ships to be built in ::ndia up to the limit of the 
shipbuilding capacity of the country. 

THE PROTECTIYE DUTIES CONTINUATION BILL. 

The Honourable Diwan Bahadur Sir A. Ramaswami )[udaliar (Memb .. ,r 
for Commerce and Labour): Sir. I move for leave to introduce a Bill to 
extend the date up to which certain duties characterised as protective in 
the First Schedule to the Indian Tariff Act. 1934, shall have effect. 

JIr. President (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill to extend the date up to which certain 

. duties characterised as protective in the 1 ~ 8  Schedule to the Indian Tariff Act, 1934, 
'ihall have effeot." 

The motion was adopted. 

The lIonourable Diwan Ba.hadur SiI' A. Ramaswaml Iluclaliar: Sir, I 
jntroduce the Bill. 

THE INDIAN" TARU']' (AMENDMENT) BILL. 

The Honourable Dlwan Bahadur Sir A. Bamaswami )[udaliar (Member 
'for Commerce and Labour): Sir, I move for leave to introduce a Bill 
.further to amend the Indian Tariff Act, 1934. 

Xr. President (The Honourable Sir Abdur Rahim): The· question is: 
"That leave be granted to introduce a Bill further to amend the Indian Tariff 

Act, 1934." 

The motion was adopted 

The lIoDourable Dlwan Bahadur Sir A. Ramaswami Kudallar: Sir, I 
introduce the Bill. 

1-Ans..ver to this que-stion laid on the table. the questioner being absent. 



THE INDIAN FINANCE BJLL--con,U. 

1Ir. Presideu.t ('l'he Honoqrable Sir AbdUl Rahim): The House will noW" 
resume consideration of the India.n Finance Bill. Sir F. E. James. 

Sir P. E . .James (Madras: European): Sir, just before the House adjourn--
ed for the day yesterday I had read out to Honourable ~  .quotations 
from two letters that had recently been received from the home front. I 
read out these quotations, not with the object of eliciting anybody's sym-
pathy for the people of my country but with the object of illustrating the-
present spirit and temper of the British people. Sympathy, I am sure, is-
there. I do not need to take any action to elicit what is already there. 
This spirit is best described, I think, in words which were used by Presi-
dent ~  himself in his historic speech, when he remarked that in-
these days "Britain is blessed with a brilliant and great leader, Mr. Winston. 
Churchill, but nobody knows better than Mr. Churchill himself that it is 
not alone his ~  worth and valour of deeds that give the British their-
superb morale; the essence of that morale is in the masses of the plain 
people who are completely clear about the essential fact of this war, 'Oill.,_ 
that they would rather die free than live as slaves" _ lie went onto say 
that today the British people are fighting in the front line of civilization, 
for the freedom of the people of this country as well as the freedom of the 
people of their own country. I have had a feeling during these debates-
that, while we have had a great deal to say about "interests" and jobs, we 
have had little to say about the really great issues that are today being 
fought out. I am sure from all the information that one receives that. 
when they have time, the British people think of India's growing war-
effort with tremendous gratitude. They think of India'a political attitude-
with much puzzlement. In this country everyone says: "Resolve the-
deadlock: do something." Those who claimed the right of self-determina-
tion, now ask Britain to impose a settlement. Those who hindered a' 

settlement in the past, now threaten those who wish to help. In his con-
cluding speech of the Bombay Conference, Sir Tej Bahadur Sapru said-
what, to my mind, is a very true thing. It is impossible to find a solution 
of these difficult questions by press statements and by long range speeches, 
a.nd he argued tha.t, therefore, there should be a delegation from the United-
Kingdom to this country in order that personal contact might be made-
between representatives of Britain and representatives of India. I agree-
that contact between India and Britain of a personal character is necessary, 
but I prefer to see that ('ontset made not here but in the United Kingdom. 
I would throw out this suggestion, that as soon as possible personal ~  
tact should be established betVl"een the Government of India andBlil 
Majesty's Government in London_ There is in England today. a nevy-back-
ground that it is extremely ~  for anyone who has been In IndIa even-
for twelve months fully to appreCiate and understand. Why should not the 
Government oi 1nnia senn someone oi unnoubten ~  ~ ~ ~  
patnotism and. integrit-y ....ntb. a - ~ ~  -presentlng an ob1ectlVe ~  
of this country a.nd its problems and enJoYing the ~  of the Bntlsh_ 
people? Why should not the Government of IndIa send some?ne !rom 
India to London? If -you were to ask me who possesses ~  qualificatIons, 
I would say immediately the Leader of the .House. ~ ~ Roosevelt! 
has felt it necessary to eer i personal emissarIes from tIme to tIme 110 tha.t: 

( 1586 ) 
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he might be acquainted with the situat.ion in Europe. The Dominions have 
sent their Prime Ministers. Even the Statesman has sent Mr. Arthur 
Moore. Why should not the Government of India or the Governor General 
send the Vice-President of the Executive Council, not only to the United' 
Kingdom but also to our latest and greatest Ally. the United States of 
America? Living contact in these matters is far better t.han cabled mess-
ages. With all the good-will in the world, speeches made today by the' 
Secretaty of State in the background of the United Kingdom are misunder-
stood in this country. I would, therefore. suggest for the consideration of 
those whose business it would be to make such a move, that the establish-
ment of this direct personal contact with the members of His Majesty's; 
Government and the British people by a person in authority could not do-
anything but good in view of the rapidly changing circumstances in Europe. 
Meantime, as long as the deadlock remains and no one regrets it ~ than. 
I do, it is the duty of all to carry on, using every opportunity to be 
guid6\d by and to educate Indian public opinion. 

My Honourable friend, Sir Ramaswami Mudaliar, yesterday paid a tri--
bute to the staff of his Department. As one who frequently has to walk 
the corridors of the Secretariat and worry members of his and other staffs,. 
I would like to echo what he said. They are carrying on under very great. 
difficulties. Even the Members of Council are carrying on with the sword 
of a political Democles hanging over their heads! Yet it is possible, even. 
under existing circumstances, to mobilise what is already present i.n the-
country, and that is a surprising amount of support even for the present 
Executive. The Commander-in-Chief has oruy been in office a short time; 
yet already by his speeches and by those imaginative touches tha.t are sO" 
well understood here, he has won for himself and his Department a re-
markable degree of support and interest. If it is necessary that the exist-
ing Executive Council should be strengthened in order that its Membe1"s-
might be released from some of the heavy burdens and, indeed, released 
from the tyrrany of desk and Committee. well and good. The people of 
the country would be glad to see more of them outside Delhi explaining 
policies, taking them into their confidence and giving the kind of lead' 
that was given by my Honourable friend. the Commerce Member, in his-
speech yesterday. That does mean that the main task of everyone is now' 
to get on with this unpleasant job. If there is any way in which the poli-
t,ical doubts of the people of this country can be resolved, then that way 
should certairuy be taken. I myself would like to see the establishment 
of the ;War Advisory Council which was proposed in His Majesty's Gov-
ernment's declaration of the 8th of August, 1940, for in that way.not only 
would a large section of public opinion from the Provinces and the Indian' 
States be acquainted with some of the activities of the Government of 
India in pursuance of their war efforts, but it would also bring together the-
States and the Provinces at fl time when ~ t·endencies in this· 
country appear to be growing. 

Sir, as I said :yesterday, on its political side the. problems of t]J.is country 
are undoubtedly baffling. As far as the WRl' is concerned, there is only one· 
task and that is to get on with the job. I believe that never in all the-
chequered history of the Commonwealth of British Nations or of those other 
parts of the Empire which are now helping magnificently in the Empire· 
wa.r effort, never i.n all its chequered history has any man found fI job which 
is so well worth doing. Therefore, in pursuance of that task 1 commend. 
this Finance Bill to the support of every Party in this House. 



1688 LEGISLATIVK ~ [18TH MAROH, 1941 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): ~  my ~ ~  fr.iend, Sir F. E. James, in his speech 
referred to ~ questIons. ~  which ~  have our full sympathy. ~  
doubt the people In Great BritaIn are offermg heroic defence, and we assure 
-them that they have got our ~  and fullest support. My Honourable 
friend yesterday asked my opinion about the Bombav Conference. I would 
1 ~ just to remind him about the challenge of the· cricket match sent by 
WInchester to Eton College, and the Eton replied: "We know Harrow, we 
have heard of Rugby, but we do not know who you are". That is the sort 
-of reply which he will get from me. We know the Congress, we have heard 
-of the other minorities and depressed claRses, and so on, but we do not 
"know what this Bombay Conference is. 

I shall now come to the speeches made by some other Honourable Mem-
bers. The other day I put a very innocent ~  question abont 
Meek-Gregory report, and I asked Mr. Pillay whether there is any portion 
in the report which a journalist could not write in the Library of the HouRe, 
-and he said, yes. I dropped the matter then, because I knew that in that 
report there is an appendix which gives a list of the names of firms and 
associations and individuals interviewed. Therefore, nobody can write 
"'interviews" unless he is face to face with the man interviewed. I, there· 
fore, admitted the reply "yes" and I stopped there. Unfortunately, later 
-on. a Press represent.ative came to interview me and he asked me as to 
-why I suggested that the report could be written in the Library of the House. 
"He said: "Why not the Willingdon Park or at one of the Lodi's Tombs in 
it". I asked him, why. He said that, there was nothing in that report 
-where the reference to the books was necessary, and he, therefore, thought 
-that the tomb was a much better place than the Library of the House. 
He suggested a t.omb for two reasons. In the first place, you will have 
-more concentration. and. in the second place, you will have inspiration, not 
-only from this side. but also from the other side of the world. Never mind. 
I thought t,he story ended there. But the reference by my ;Honourable 
~  the Commerce Member, again to this report. and, especially t.') 
mica, brought me back to this report, and I read carefully the ~  about 
-mica. I thought any person of common sense would have ]URt ~  the 
same thing as described in the report. Everybody knows that mIca IS 

required for war purposes, it is necessary for many things, and, ~  
"finy countrv which is engaged in war programme must have mIca, to f\ 

~  and greater extent. So there is ~ ~ in the report ~  any 
-man with common sense could not have Imagmed. I leave thIS Meek 
.Gre!!'ory report. bv simply addin" this scntence t.hat when 1 asked the HOI!-
- ~  the Comi'nerce Member "whether he w.ould give ~ day to ~  ~  
report, he readily refused because he found It. was a waste of time of t  e 

House to discuss the report here. 
Now I come to one or two questions raised by BOIlle Honourable Mem-

bers. My Honourable friend, Mr. Ramsay Scott, referred to the ~ 
:)f traffic, and he urged that the restrictions now laid on behalf of road 
traffic should be removed. I entirely sympathise with ~  ar:d I wish the 
Honourable Member for Communications would have replIed III the end, I 
received the other day a strong representation from the merchants of 
Gulburga. They said that the goods were lying there for want of wagons 
-to load them to Bombav. I sent that letter to the General Manager of 
-the Great Indian Peninsula Railway. He replied that the difficulties in 
-the supply of wagons will shortly be removed. That is, however. poor 
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consolation. In these days, it is not desirable to impose restrictions in 
matters of road traffic. They should as far as possible be removed. 

The next thing is the remark cautiously made, or perhaps deliberately 
made, by Mr. Husenbha,i Abdullabhai Laljee, and I then suggested that 
Mr. Sheehy should take note of what the sahukOll's are doing. They will 
come ~  with definite proposals of the kind that all the transaction 
which these 8ahukars keep must be deposited either with the income-tax 
authorities or with the registration department, so that they may be useful 
to income-tax officers. 

Now, 1 come to my Honourable friend, Sir H. P. Mody. Just when 
T was coming in, I was handed over a pamphlet written by Sir H. P. Mody, 
the title of which says: Theory of Negative Taxation" by Kolonel Sir Homi 
Mody. 

][a,ulana Zafar Ali Khan (East Central Punjab: Muhammadan): Does 
"Colonel" begin with a "C" or a "K"? 

Dr Sir Ziauddin Ahmad: It begins with a UK" all right. He calls if. 
the theory of negative taxation. Here he discusses what he said on the 
floor of the House all about negative taxation. First about Income-tax. 
Reply "No". Direct taxes are not very popular; so, no direct ~  What 
about excise duties? That will kill the ~  so no excise dutv at 
all. What about import and export duties? He says, the shipping difficul-
ties are there, and countries after countries are becoming belligerent, and 
so, no export or import duties. Then, what about trAnsportation tax? 
No, it falls twice over the industries, once when they take the ~  to 
the fact.ory, and then when they send finished goods: Is t,here any tax 
which he would recommend? The only tax which he recommended is ~  

poll tax. Then, people ask, what is meant by poll tax? I can define, 
according to this "Negative Theory of Taxation", what a poll tax is not. 
I cannot define what a poll tax is. A.ny definition which you can give for 
tax, it is not a poll tax, so that poll tax is anything different from any defi-
nition which you can possibly give. I have heard of this thing in the theory 
of numbers. You can imagine a number other than what you can think 
of. In the negative ~  of taxation, it is possible, my Honoursble ~ 

knows how this word came into existence. When the author, Sir HOlm 
Mody, was writing this book, he said that only two are familiar with ~  

theory, that is God and himself. But now he will find that .God :tIone IS 
familiar with what he wrote and nobody else is familiar with that, 
because this book contains only blank pages. 

Now, I come to some of the difficulties which Sir Cowasji Jehangir 
raised. ~  are two different views about this theorv of taxation. Natu-
rally the capitalists do not desire any taxation ~  ail. Labour, on thc 
other hand, presses fo" more and more taxes. I suppose some of us mu,,;t 
have seen an article on the labour demand. They say when ~  can have 
capitation of labour, why not capitation of capital. 1£ ;vou compel all 
labourers to work, why not compel all the capitalists to give their capital 
fo!' the benefit of the State. My Honourable friend, the Finance Member, 
gave 8 dissertation las! year on social justice in the matter of ~  I 
was sorry to miss those descriptions in the present ~ of the 1~  
Membf"r, because probably he is reserving it for his book whICh I hope he wIll 
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write, namely, .. Social Justice in Taxation ". So reallv in the middle of 
these two contradictory theo:ies something has to be devised between 
labour and capital on the principle of social justice. 

Now, us rpgards Sir Cowasji Jehangir, there are tW() points which he 
made, and I should like to express my own viewa. The first was that the 
increased expenditure on war should be paid by means of loans. 

Sir aowaaji .Tehangir (BombAY City: Non<\Iuhammadan Urban.): Not 
all; a proper proportion. . 

Dr. Sir Ziauddin Ahmad: Yes.· a fixed proportion, and that proportion 
should approximately be the same as the proportion in the United Kingdom. 
As regards this point, I should like to mention that the difficulty in mam-
taining a proportion is this, thgt our taxing cap3city is a fixed quantity 
and cannot increase very much, but the war expenditure is an unknown 
quantity; and, therefore, if war expenditure continues to increase further 
and further, then the proportion of loan will go on rising more 3nd more. 
Suppose our income is 100 and 0111' expenditure is also 100, we a.re well off.. 
Suppose our maximum ta..xing capacity is 20 more. So long liS our W8l' 
expenditure rises to 10, I should say that all the 10 should be collected 
by taxation. If it rise" to 20, I should SJ.:v that. 12 shoula be r'dised 1>y 
taxes and 8 by loan. If it goes up to 40, there will be more of loans and 
less of taxes. At the same time it is to be remembered that the taxing 
ca}lacit;y will also increase with the increase of the expenditure involved. 
Th3t is a point which is very often missed With the increase of national 
expenditure, national income alSo increases. and, with the increase of natio-
nal ~  the taxing 1 ~  UIRO in(!t'E,:tsf'f:;. My Honollrablp friend knowIJ 
that at present the Supply Department is spending about 6 crores every 
month or 75 crores a year on purchases in India. This sum of 75 crores per 
!IDDum. will be distributed among the various people, and the llli.tional 
wealth will, therefore, increase, and consequently the taxing capacity of 
the people will also increase up to a certain stage. Therefore, I entirely 
agree that we should pay part of it by loan and part of it by menns of 
taxes, but this p!,:oportion will be according to the nloney which we require 
for war purposes, and the gre3ter amount will be met by loan if tht:! mODe! 
goes on increasing indefinitely as it has gone on in the ca.o;e of the United 
Kingdom. 

The second point m'Ide by Fiir Cownsji J ehangir was about the 23 crores 
and where ~  have disappeared. This reminds me of a story about the 
accountancy of a Sikh Sardar,-I am sorry, my Honourable friend, Sltl'dar 
S'mt Singh, is not here. 'l'his S!mhr ~  p1pnty of money by loot, 
and, as he did not know accounting, he employed another person to count!; 
his loot. Then, the man sat down and went on counting,-and here I 
will give it in Pl'du as 1 canno1: expl'ess it very well in English: 

"Nau aur ath Ratra, satra aur Bat - ~  ke ChriT aUT hdlil lage do .• 

Nine plus eight is 17, and 17 plu8 7 is 24, of which 4 comes down here 
and 2 is taken to the otbcrcolumu. The Sard3r thought thg,t the man 
was stea1111!! those two rllpees and t"ied to kin him The man was killed 
• for stealing rupees two, and the Sardar sent for another accountant. He 
did the B'lme 3nd the Sa.rdnr asked him where those two rupees went to. 
The man said: "1 have kept· those two rupee" for youI' pudding which 
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you require in the evening", and the Sardar was satisfied. So I may tell 
my HOD.OIliable friend, Sir Cowasji J ehangir, that these 23 crores, according 
~ the second aClCoullt:wl elf thf' Surdar. has been given away for i,he 
encouragemE"llt of the smaller industries. ¥y Honourable friend, Sir 
Raghnvenora Rau, th£-.)ther day drew his attention to certain ~ 

from·these figures'. 'fhe figures are given 011 pnge ao of the expl!l.ml.tory 
memorandum 'on the budget as to the withdrawal from the postal cash 
certificate fund and the postal savings bank. You may take it that the 
major portion of lIlt! muount whillh these people have drawn has gone for 
ilia development of sm:llIer ~  At present there is a good deal of 
encouragement for lhe BHuller ~  and the money drawn by these 
small invest{)I"S in postal c':lsh certificate& and postal ~  bank hilS 
really gone fol' ~ development of small indnstries. That explains his 
point about the 23 crores. 

1 now (!ome to a few fin:mcial slogans. The first slogan was raised by 
Sir Cowasji .Tehanglr, why pay your debts during the war. '!'he second 
was raised by Mr. Chapman-Mortimer, md that was, why postpone the 
evil day. The third was raised by Sir Abdul Halim Ghuzn3.vi, viz., why 
not pay the eniire nmonllt by means of loan. rhe fourth was raised by 
Sir F. E. James, viz., heaviest taxation, The fifth was that of Sir Cowasji 
Jehangir, via., R proportion be.tween taxes and loans as in the United King-
dom. To these five I will add a slogan of my own, and that is, we should 
pay what we can pay and leave the balance to future generations. I think 
that ~ the priuciple ou which we should work OUr financial policy. I shollid 
very much like, if I hJ.\'E" time, toO develop a scientific ~  of taxation, 
and I think it is very· desirable that we ought to determine the maximum 
taxing capacity of India in the present conditions. Of course, if the war 
conditions continue, the. national income will increase and the taxing 
capacity will ·also increuse in a certain proportion. In calculating the 
taxable capacity, we ought to remember one point which is often overlooked 
by the Treasury Benches, and that is that in Indh, in addition to. all these 
other taxes ~  we pay, there is an invisible tax levied on all Indians, 
and that is to suvport :til 1:hl-' unernplo.ved persons by those who are employ-
ed. Everyone of us has this experience th3.t anyone having an iucome 
has to support a very large family of relatives, nephews and ')thers, who 
in the circlUIlstances of European countries are not so supported. I tried 
to find out what is the percentage of this invisible taxation about four years 
ago and raised this question in the House, and some people said it ranged 
fr())n five ~ to ten annas in the l"lIpee-I t.hink it W!.lS; Di·. ~  

who said hE" llaid as much as ten aranas in the ~  in supporting other 
people; but I think five annas may be taken as :l ~  average which 
every Indian has to pay in this invisible taxation. Therefore, in deter-
mining the taxable capacity of Indians, it is ..,ery desirnble th3.t you 
should take into ac('oullt this invisihle tax which every Indian hal': to pay, 
and then determine our taxing capacity scientifioally. 

I now haVIl a slight digressioll-it is a rather important point and 
has grent benring 011 thE" future financial policy of the Government. The 
Finance M'f!lIlb('r h;u; ~  this on(;·mpee note without a paper currency 
reserve. I objecttlo, beeause I thought it was contrary to t.he establishcd 
principle of political economy.. fBnt he repHed-without perhaps ~  

very' carefully-th!l.t the credit of the Government is behind the note. 
He may have said those words deliberately or innocently; but they go a 
long way in criticising the entire theory of the Papa.. Currency Reserve. 
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What was the idea ,)[ this Paper r.nrrenc,Y Het>el'\'et I"irsi, the ataodd 
was gold· and silver. When people could not C!m'y rupees and pounds ill 
their pockets, they issued paper notes which were just like hundiB. Wheo 
these notes were issued, they had so many pounds in reserve so that when 
the hunrlill were pre;:.ented for encashment. these pounds oonld be paid: 
the original idea. therefore, was to keep gold and silver ready to pay whea 
notes were presented. Hut mJ.Y I ask the Finance Member DOW whether 
he will pay me in gold if I present 11 fifteen rupee notes in exchange? He 
will not, becau&e we are off the gold standard. If I am not to be paid in 
gold for the notes T give. what is the use of keeping up this Paper Currenc, 
Reserve in gold:' For whom is t,rus gold homed 'I It was originally kept 
to maintain the l.'redii of these currency 11otes. But, as he said, the 
real credit of these currency notes now is the credit of the Government. 
and not the gold or money you have in your currency reserve. We under-
stand very well that if the credit of the Government disappears, then the 
gold would have disappeared long before tha.t; so that the presence of the 
gold is no guarantee and no credit for the security of these pa.per notes. 
The credit of the Government is the real credit for the currency Of the 
country, and, I ask, what is the object of blocking so much gold and 
keeping it in certain chests or vaults and not put it into circula.tion. The 
whole theory of the Paper Currency Reserve ought to be revised. But we 
ought to keep one important point in mind, and that is our foreign obliga.-
tion. We ha.ve to pay Rs. 50 crores every year to meet our foreign 
obligations, and if ~ include the money that private individuals have to 
send, it may go up to 70 crores. We must, therefore, kjlep a credit in 
sterling at least of RB. 100 crores to meet all our liability in sterling. 
Therefore, the only credit which is necessary for backing our paper 
currency is a credit of ·at least 100 crores in the United Kingdom, so that 
our credit outside may not disappear. Our credit inside the country 
depends upon the sta.bility of the Government, upon the credit of the 
Government, but our credit outside India will depend upon whether we are 
in a position to pay our liabilities and commitments, and if we keep 
Rs. 100 crores in reserve, it would be all right. From now onwards, I am 
sure that this theory of political economy about Paper Currency Rest'l'vIo', 
which has got the benediction of so many years behind it, will have to he 
altered. We have altered Ii number :>f them'ies in the past, which have 
done a great deal of mischief, and I think we should alter this theory of 
tht'l Paper Currency Reserve. There a.re many examples-in Germany, 
Fran!"!!' ano other eountries; thoy have not ~  n I)aper Currency Reserve: 
they have what il:! called a manipulated currency. We ha.ve alreqdy 
changed the old theory tha.t the prosperity of the country depends to :\ 
large extent upon the favourable balance of trade. It has disappeal'pd. 
becl-llll'e nobon" believt'ls ill i1, now. TheIl. we bplievcd that thp prosperit.y 
of a country ~  to a very large extent upon the Sklbility of exchange. 
Even that theory is gone during tlw last few .vean" and now We hq ve come 
to the new theory about the ~ 3  of prices. We have seen theorieR of 
political economy change day after day, and I think this theory of paper 
curreney will 1\180 cttange. 

There is another digression that I wish to make before I go bacl, to 
mv main points. I drew the attention of the Honourable the Fina.nee 
~  t.he other day about the desirability of having some kind of 
philusophical foundation for political economy. I drew his attention to the 
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fact that we have got books on the philosophy of mathematics, philosophy 
of history, but we have got no book on the philosophy of political economy. 
We want IIOmebody to write one, and he is the most competent persoll 
to do it Hnd to tell us what is the meaning of money. We 
bow that we sbrted with the barter system; and when the barter system 
became very complicated, we employed standard article, gold, through 
which barter could be made; then, for the expression of labour in terms of 
cOmmodities,-one thing was material and the other was energy ,-and in 
order to get over the difficulty of expressing the one in terms of the other 
the notion of "money" came in. Therefore, this philosophic definition of 
money ought to be there 'and it ought to be thought out. 
Bllt the Finance Bill iF; not the occasion when I will dillcuss this prOblem 

or the necf''1l:'itv for a book of this kind, so thnt thE' world maY be 'ill.v(>n 
from the f!lIl1;3Stic theories of these economists. • 

Now, thf: next t,hing I shall refer to is a really important fa(ltor in ~ 

budgetary pfJ"itioll of a country; but 1 request the Honollrable the ~ 

Member not t.o get up alld reply, but let him please think over it. Will 
you (referring to Government. Whip) plef.l.S8 ask Sir Rgghavendra Raa 
to come in? ... 

JIr. Presldent (The Honourable Sir Abdur Rahim): The ~ 

Member had better go on. 

Dr. Sir Ziauddin Ahmad: I am going on, but I wish he would come in. 
There are two points which I should like him to note, which will affect ~ 

budgetary position of India. One is with regard to the railways. I!lm not; 
discussing any railway problt>ms on t.lIe Finance Bill, but there are two 
points to which I shall nraw ~  alld request him to givE' me a' 
reply-not now-but at the time of the next Fin!l.nce Bill; and he may 
consult his two colleagues who are very competent and also the. Auditor 
General. My point is this. The theOl'Y uf ckpreciation which they have' 
started might be carefully revisncl. We know that Ull to 1875 we had one-
theory of depreciation fund. We fcunn then that they were depositing 
larger :tmvlmts under depreci'ltion fund in order to show smaller profits,. 
and sinep the ratt: of interest was guaranteed. it did not 1:tm"t them. rhe 
Government of India realised the difficulties, and so they abolIshed the 
depreciation fund in ]875. During the war, we made a' mistake in not 
spending snftieient money for renew!lls and replacements, and IUM;her we-
deplored the mistake and re-established the depreciation fund. Now, let us 
take the figures for 15 years since the railway budget was .separated from 
general revenues, and we find we have been depositing in the ~  

fund about t crores more than thf' monpy !l('tuaily required for renewals 
and replacements in one ~  Therefore, I want really two points to be-
considered,-one is that the deprec1J.tion of this type which is placed here' 
does not exist ill 'lny other railways; the second point is that we go on 
increasing the amount of depreci9.tion by 4 crores year after .  .  . 

Kr. )[. A. Aney (Berar: Non-Muhammadan): May I ask one question? 
Do you mean to say that depreciation does not exist in American 
Railways? 

Dr. Sir Ziauddin Ahmad: No, not in this form. Here the generaT 
finances suffer, and that is my point. Since 1924. the accumulated depre-
ciation fund lifter paying for renewals und ~  has come to nearly 
60 crores. We have borrowed SOIIle money and the balance left is 30·35; 
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.crores. We now go on adding to it year after year. This is, strictly speak-
mg, not a depreciation fund, but it is a kind of reserve fund. Now, I should 
like to draw the attention of the House to clauses 2 and 3 of our convention 
.of 1924. ' 

Kr. President (The Honourable Sir Abdur Rahun): The Honourable 
,Member is really discussing the railway budget.. 

Dr. Sir Ziauddin Ahmad: No, I am suggesting the Honourable the 
!<'inance Member a fruitful source of income which he can get in the next 
6udget. 

lIItr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is really discussing the railway budget. This is not the occasion 
lor it. 

Dr. Sir ZiauddiD Ahmad: No, I am not going to discuss the railway 
budget at all. I am only pointing out that the Finance Member can get 
a fruitful source of income in the next Budget. He has got so much 
deposited in the reserve fund, but, according to clause 3 of our convention, 
all that must go to the general revenues. One-third of it may be given to 
the general revenues before anything is given to the reserve fund. Other-
wise, we shall be depriving the share of the general revenue.  This is a 
point to which my friend should pay particular attention and consider 
whether it is desirable to call it a depreciation fund or a reserve fund. 
There is no use of confusing the two .  .  "  .  . 

The Honourable Sir oTeremy Ra.iBm&n (Finance Member): What would 
the Honourable Member do when he could not get the physical material 
for renewals or replacements? 

Dr. Sir Ziauddin Ahmad: In exceptional time, we increase our store 
balances. The experience of 16' years is enough for us. I have got ~  

figure here, expenditure under depreciation comes to 8~ crores. We are 
depositing 12! crores. We are, in fact, depositing about 4 crores in 
Reserve, then the amount left over for distribution between reserve fund 
and general revenues will be  diminished, by that amount, i.e., 4 cmres, 
one-third of which should come annually to general -revenues. 
Then, the next point I would like him to consider is their method of 

adjusting the accounts when railways are dismantled. This is a point on 
which the Finance Member, as the custodian of the general taxpayers, has 
not exercised proper influence. Take the case of the Kangra Valley 
.tlailway ..... 

Kr. President (The Honourable Sir Abdur Rahim): The Railway.' 
Budget was the proper occasion to discuss these matters. The Chair would 
ask the Honourable Member not to discuss the railway budget now. 

Dr; Sir Ziauddin Ahmad: No, Sir, but this will affect the general 
budget. 

Kr. President (The Honourable Sir Abdur Rahim): It has nothing to 
do with the Finance Bill. 
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Dr. Sir ZiauddiD Ahmad: I am not criticising the Railway Board or the 
.Railway Department, but I am criticising the Finance Member. 

Mr. President (The Honourable Sir Abdur ~  That may be, but 
.-all that would have been relevant during the discussion of the Railway 
-Budget. 

Dr. Sir ZiauddiD Ahmad.: It ill relevant here too. 

JIr. PreSident (The Honourable Sir Abdur Rahim): It has been !uled 
.over and OVE'r again that Honourable Members cannot go over the raIlway 
:budget when discussing the Finance Bill. 

Dr. Sir ZiauddiD Ahmad: I am not discussing the railway budget now. 

JIr. President (The Honourable Sir Abdur Rahim): He has been, in 
'fact, discussing matters appertaining to the railway budget. 

Dr. Sir Zlauddin Ahmad: Very well. 1 am only pointing out to the 
'Finance Member what he ought to do. I think whenever there is a loss or 
-deficit, he ought to appoint a Committee to find out why so much money 
'Was spent, but I find no steps have ever been taken by him to see how 
"these deficits have occurred. That is one point. 

Now. before I proceed to discuss the question of allocation of these 
taxes under various heads, I want to tell you whether you are going to 
.adopt a timid or a bold policy? Are you frightened of the tiger and the 
lion, or you are not? If you are not frightened of the lion and the tiger, 
then adopt a bold policy. and then you can build up a scientific theory of 
taxation. You may ask me what is the lion and the tiger story. I will tell 
"the story briefly. Once there was a king who was greatly in need of money, 
while he had nothing in his exchequer. So he went to a jungle feeling 
'very melancholy and sat under a tree. There a sorcerer came to him 
·quietly and told the king: ., All right, you go to the house of Talisman 
'and you will get as much money as you require. If you find any difficulty 
-there, then go to the person who resides on the other side of the mountain 
'near the sea called Sufedposh who will help you. 'rhere is a milch cow 
-dose by, and whenever you are in difficulty, you go there with a bucket, 
-and the milch cow will give you milk and jewellery." So the King went to 
-the Talisman and there he found copper coins strewn about which he 
picked up. Rut there were two chambers there, in one of which there was 
gold and silver, while a lion was standing at the deor and the second 
chamber wus also filled with precious stones, but there was a tiger at its 
gate. Every time the King approached the chamber to pick up gold and 
silver, the lion gave a roar. The King came back then to the milch cow 
. -and he got some kind of jewellery. This happened once, twice or three 
times. First he got something in the shape of taxe!.', then he got a peculiar 
kind of supertax, called the excess profits tax, and so on. So the King 
went to the Sufedposh and he gave the King a magic wand. With the 
magic wand the King again went to the chamber to pick up the gold and 
silver, and when the tiger roared, it was shown the magic wand and it kept 
quiet, and the King found that the skin of the tiger went off and it was 
nothing but a barking deer. Later on, he ~ to the lion and showed it 
the magic wand, and the King saw that it was not a lion, but really it was 
~ fox in the garb of a lion, and so he went into the chamber and got as 

B 
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much money as he required. So if you really want to adopt a bold policy 
and get money from all possible sources and not confine ~ ourself to a few 
pence here and there in the shape of putting duties on artificial thread or-
a duty on rubber tyres and tubes, you will not be able to build a real 
theory based on social justice .  .  .  .  .  . 

Sir Cow88ji JebaDgir: Who is the lion .and who is the tiger? 

Dr. Sir ZiaUddin Ahmad: That is 8 matter I leave the Members of the 
.House to fiud out for themselves both in persons and organisations. You. 
can interpret-A may be an individual or a class. This particular thing" 
may be an individual or a class, and you will have to find out both and_ 
the rt>ward for it is a speech of three hours. That is the reward I can give· 
to one who can find out these things correctly. 

Let me turn now to pages 22 and 23 of the Explanatory Memorandum. 
We find that income-tax has increased to 35·62 crores, but I 

12 NOON. think that there is further room for taxation on account of the 
fact that we are spending about six crores a month for the Supply Depart-
Ulent, and it goes to various peoples in some form or another. So, I think 
that it can be increased by 15 crores. If you are not afraid of the tiger and' 
lion, then I suggest that you should have an excise duty on textile mills-
and also an excise duty on steel and iron . 

.An HoDourable Kember: What about cement? 

Dr. Sir Ziauddin Ahmad: Cement comes uuder miscellaneous, it is not: 
protected by tiger. Yesterday the' Honourable the Commerce Member 
pointed out in his speech that it was a very good thing that we gave pro-
tection, but at the same time he should remember the report of the Fiscal 
Commission where they said that protection is in the shape of loan which 
will have to be paid back. This is a time of necessity, and this is the time 
when these industries are in a most flourishing condition,-the Finance 
Member and the Commerce Member will admit that. If it is toe conaition' 
that they will pay back the protection, what is a better time than the' 
~ 8  one? This is the time when they ought to pay back, and this is 
the time when the Finance Member should levy an excise duty on textiles 
and on iron and steel. The next thing is about salt. Sir Cowasji J ehangir 
will agree with me, there is a great· deal of history behind it, but at the 
same time I think we should go back to the old level which we had before. 
No doubt this taxation will be temporary, will not be permanent, it will be 
onl)-for war purposes, and we should go back tp the present level after ~ 

war. Next we should get from some of our commercial concerns-railways. 
'lnd other things. From the railways you can get at least 5 crores more 
if we adopt the theory to which I have alluded before. Taking all these .' 
things into consideration, I think our taxation capacity is still in the 
neighbourhood of 30 crores under the present conditions. If the war' 
expenditure continues beyond six crores a month, I think the taxing capa-
city of the people will proportionately increase. 

'l"he Honourable Sir .Jeremy Baisman: May I ask the Honourable 
Member what was' t,he last item which he mentioned? 
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Dr. Sir ZiauddJn .Ahmad: I do not call it a taxation on transportation, 
because it is a bad word to use, I will call it taxation on our commercial 
concerns. For example, take the ,case of rates and fares. When we in-
creased it by two annas and one anna, it ought to have been earmarked 
as the contribution of the railways to the general revenues. When you 
increased the postage by three pies or so, that also ought to have been 
earmarked as the contribution from our commercial cone em to the general 
revenues. 

The Honourable Su .Jeremy BaiBman: That is so. 

Dr. Sir ZiaUddin Ahmad: If your requirements continue and increase. 
I should not mind if you pick up some of the other articles and make them 
a State concern or a Dational concern, so that the entire profit will go to 
Government. At present I confine myself ~ those commercial concerns 
which are there, but if our demands increase and our requirements become 
greater, and the sources of income begin to dry up, in that case I think 
other articles should be added to our commercial concerns one by one, 
and I am quite prepared to suggest about half a dozen items 
which can be taken on hand in tirrce, but this is not the time 
to deal with them. The amount that I suggested was about 15 
crores more from income-tax, and this is due to the fact that 
the national income will be increasing, acout 10 crores more from the exciSe 
duties-it will 'include excise duty on textiles and also on steel a.nd iron 
and excise duties on cement, paper and a few other articles-aboub 
4 crores more from salt, and about 5 crores from commercial concerns. 
One thing more I should point out about excise duty on textiles. Though 
I know those people who know how to carryon propaganda will be very 
bitter, I assure them that the cotta-B"e inaustry ana the smaller people. tli.B 
oonsumer will welcome this excise auty. The old slogan about excise duty 
that it will benefit Lancashire does not hold good. Nothing is coming 
from foreign countries, on the other hand we are exporjjng piecegoods to 
other countries, and, therefore, the argument which held .goOd in those 
days will not hold good now. 

Sir Oowaaji .JehaD.gIr: What about Japan? 

Dr. Sir Ziauddin Ahmad: In the case of Japan, they have got a quota 
system and they cannot import more than that. They cannot bring in an 
unlimited quantity. The quota is about 400 million yards, but actually 
they are importing less. And we have got a double check,-the quota 
system and an exorbitant duty. Therefore, Japan does not oc,me into the 
picture at all. • 

Coming to other articles, will you ask (referring to the Governmeni 
Whip) the Honourable the Commerce Member to come in because I have 
to deal with him?, 

Mr. President (The Honourable Sir Abdur Rahim): Let the Honour-
able Member go on. 

Dr. Sir Ziauddin AlImad: Very well. One thing I will refer to is about 
sugar. It was referred to by Mr. Ramsay Scott. I do not want to deal 
with it in detail, because I know that our Government are not responsible 
for the breakdown; the responsibility rests entirely with the. Governments 
of the U. P. and Bihar. Still our Government are responSIble for two 
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things and they made a mess on account of two actions which they have 
.taken and they are responsible for it. One was the Second Finance Bill of 
1931. . When. we had a. protectiv.e duty carefully calculated, there was no 
necessIty to Increase thIS protectIOn by 25 per cent. which they did under 
~  Finance Bill of 1931, with the result that a large number of sugar 
mdustries came out, and, within two or three years, they took the entire 
money back, and they were accustomed to draw a dividend of 60 or 70 
per cent. which was really t.oo much, and, then, whenever the profit 
~~  smalle.r ~  60 per cent, they thought it was a loss. Their defi-
mtlOu of loss IS thIS. If they get less than the money which they 
expected, it .is a loss .. ~  they expect a profit of 20, and they earn 
l8. They wIll not say It IS a profit of 18. They will say it is a lOBS of 2. 

"The Honourable Sir J"erainy Raisman: Above the standard profits? 

. Dr. Sir ~  Ahmad: Be1.o,! the expected profit. I was dealing 
wIth tmgar Just now. The second IS that they slept over the matter. 
They did not make any inquiry. They did not bring the matter to the 
notice of the Assembly. We would then have taken I!ufficient action so as 
to keep both the Governments of the U. P. and Bihar within their proper 
limits. 

Now, I come to the excise duties. I do not want to lay before you the 
exact amounts. I have calculated the details of the exact amount of 
excise duties which should be levied on the various articles and how much 
we would get, but this is not the time to go into the details, because it 
requires very careful checking and consideration. 

Now, Sir, I come to a few points connected with the Commerce Mem-
ber. I wish he had spoken after myself, not before, so that I might have 
got his reply on one or two points which I want to raise. The first is the 
stability of prices. The seconq is the supervision of the cess duties. He 
himself said that £his department is known as the department of confer-
-Emces and committees, and so on. I know he holds no doubt a number of 
-conferences and a number of committees, and I think it is perfectly right, 
but I have two objections to them. One is that these conferences are 
sometimes one-sided. He brings in the capitalists and industrialists and 
he overlooks the smaller industries and consumers. In order to get a true 
picture of thing, we have to consider not only industrialists and capitalists, 
but also the smaller industries and consumers. The Commerce Member 
'says that their point of view is often represented by himself. If a con-
-sumer is represented by· the Honourable Member, then I should say he is a 
very poor specimen of a consumer. Whenever the question of the 
-development of industries comes up, these two things should be promi-
1Jlently kept in view, namely, the interest of the smaller industries and the 
consumers. The -Government should particularly take care of the smaller 
industries for this reason. If war continued for a long time, the capaoity 
-of production of these mills will be limited. They will not be. able. to 
renew their mills, and we will have to fall back upon the oottage mdustnes. 

'!'he Hoaoarable Dlwan Bahadur Sir .A.. Bamaswaml Ku4a.1lar (Member 
for Commeloe and Labour): At least on the Sugar Conferenoe, I had a 
very good consumer representative in the Honourable Member himself. 
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Dr. Sir Ziauddin Ahmad: In the case of sugar, I did not discuss the 
details. I will come to it when the Sugar Bill is coming. Were there any 
other representatives of the consumers in the other committees and confer-
ences? . 

'!'he HonOlll'able Diwan BahadUl' Sir A. Ramaswami Jluda1iar: No. 
Dr. Sir Ziauddin Ahmad: Never mind. I corne now to the fiscal policy 

which the Honourable Member referred to in his speech. We discussed 
this question in our party meeting. It was suggested that we should move 
a cut motion on fiscal policy. We decided that this is not the time. Any 
fiscal policy framed in a time of war will have to disappear very soon. 
You cannot even frame your fiscal policy from year to year. It may have 
to be framed from month to month. Any framing of a fiscal policy at the 
present moment is out of question. We will have to consider this question 
after the war and frame our policy on the conditions then ~  The 
idea of a fiscal commission should be taken up as soon as the war IS over, 
when we can visualise in our minds our own future. 

The other thing that I want to mention in connection with the reports 
of committees is that if they are not confidential, they ought to be pub-
lished, and copies of them should be distributed among the Members of the 
Assembly. If we remain in touch with them, we will be able to draw the 
attention of the public and of the constituencies to the important develop-
ments that are taking place, and even if a portion of it can be made public, 
it will be a good thing to publish them, ~  that we may have an opportunity 
to diseuss them also on the floor of the House. I know that they are doing 
very useful work in certain directions, but, at the same time, I think their 
useful work ought to be made public. It is very desirable that we should 
have an opportunity to discuss them. 

The Honourable DlWaD Bahadur Sir A. Kamaswami Jluda1iar: These 
reports are all being circulated to the members of the Standing Committee. 
attached to the "Commerce Department, and if any Hon0urable Member 
wants the reports, I am perfectly willing to place them at his disposal. 

Dr. Sir Ziauddin Ahmad: The Members of the House should also have 
an opportunity to discuss these things, and if we get copies of all these 
reports, we will be able to discuss them by means of questions and reso-
lutions, or by asking for the allotment of partieular days to discuss them .. 

The next suggestion I want to make is about shipping control. Shipping 
is controlled by His Majesty'B Government. It is perfectly right. I do 
not diBcuss it. They only can decide when the ships would be available, 
and, for what purpose, but it iB very desirable that we should have Borne 
officerB of the Commerce Department aBsociated with this work, so that 
they should be in a pOBition to distribute the internal requirementB in the 
variouB provinces of the variouB exporterB. The control and diBtribution of 
this thing should not be left to the representativel' of HiB Majesty's Gov-
ernment alone. It is very desirable that our (;ommerce Member should 
preBS thiB thing, that an officer of the ~  Department should be 
aSBociated' in the allocation of the various commodities in the various 
ships, and thiB matter should not be left t.o the repreBentatives of His 
Majesty's Government. His MajeBty's Gover.lment may deci?e. the 
ships and the articles to be sent, but in what way they Bhould be dlst.nbut-
ed among the various merchants in India itself, there I think the opinion 
of the Commerce Department should be asked for. 
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Now, Sir, I come to the tea cess. We have levied the tea cess, but 
we do not know how it is being used and how it is mllDaged. In fact, I 
tabled a Bill that this tea cess should be abolished simply with the objec1r' 
-of discussing this subject, because I know that on the occasion of the 
Finance Bill . I can only give a very small portion of my time 1;0 it. I oail.not 
discuss the matter in all its details, but I think it requires some consider-
ation. We ought to discuss how the" funds are being used and in what 
way this thing should be improved. We should offer our suggestions for 
iurther improvement of the tea cess administration. It is in the interest 
-of the business itself. I will just mention one or two points. The Tea 
Cess Committee are taking the contract on the railways. Can anybody 
imagine that the Tea Cess Commitee should' take the contract on the 
Railways? I was in the Advisory Committee of the B. and N. W. Railway, 
a.nd J discovered that this Tea Cess Committee took the contract of res-
taurants and t,hev have tea stalls on various stations of the B. and N. W. 
Railway. It is ~  their jurisdiction, and if my friend had submitted 
a report, year after year, of the Tea Cess Committee along with the 
budgetary papers, then we would have looked into the matter and could 
have got all opportunity for the discussion of the subject, and I think it 
if. time that it was considered that it is not the function of the Tea Cess 
Committee to t.ake the contracts of the tea stalls at the railway stations. 
They can take to advertisement, they can sell ten at half price or no 

price .... 

JIr. M. S. hey: Gratis. 

Dr. Sir Ziauddin Ahmad: Yes, gratis, as they did in the exhibition 
about three years ago, that is perfectly right. but to take a: stall and sell 
tea at one anna per cup with other ea.tables, as thtly are doing on the 
:E. N. R., is outside their jurisdiction. 

JIr. P. J. GrifIlths (Assam: European): The Tea Cess Committee or 
rather the Tea Marke:t Expansion Board takes no permanent contracts 
whatsoever. It makes temporary arrangements until permanent arrange-

~ can be made. There are no permanent arrangE:ments and the Tea 
1\{arket Expansion Board runs stalls on a temporary basis only. 

Dr. Sir Zinddin Ahmad: All contracts are temporary, and none are 
permanent. The second thing is that their method of appointment is 
very defective. I do not know whether I am correct, but Mr. Griffiths 
will correct me if I am wrong if he speaks on this occasion; I think that 
their Managing Director, Mr. Miles, bas all the power; the Governing 
Body of the Tea Cess Committee has got little or no control over their 
~  Director. 

iIr. P. J. GrifIlths: On a point of information. Sir, my friend is at least 
ten years out of date; the Tea Cess Committee was abolished many years 
~  and its place was taken by the Tea Market Expansion Board. 

Dr. Sir Ziauddin Allmad: All right. I I\ccept the amendment. As 
~  the Tea Market Expansion Board, they. have got a Managing 

Director, but the Managing Director does not know that it is .the members 
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-()f the Tea Market Expansion Board who are responsible to the Members 
~  the Legislature, and not the Managing Director, who may do whatever 
'he likes It is Mr. Griffiths who has to explain to us here the difficulties, 
and I think it. iF: right that the policy ought to be laid cown by the Tea 
Market Expansion Board, and their Managing Directors should not be 
present, and that Board should be .enabled to carry on their policy in 
their own way. We are very much dissatisfied with the manner of the 
,appointments by the Managing Directors and others. I shall give one 
:instance for the benefit of my friend, Mr. Griffiths. I was travelling from 
Dacca to Goa.lundo, and, in the cabin, I had an officer of the Tea Market 
Expansion Board, Well, while I was  sleeping, he got up and he spilt 
'something over me and spoilt my blanket. He was dead drunk, and when 
'1 mentioned this thing to the Captain, he admitted his helplessness. 
'Then I approached their Managing Director. and I got no ,reply. Now, 
when you employ" person of that type who is found to be dead drunk, 
'how c.an you expect them, while travelling, to carryon their duties? 

JIr. P. 1. GrUIlths:· On a point of information. Was not any action 
"taken against the officer concerned? 

Dr. Sir Ziauddin Ahmad.: I was not informed. What action did you 
;take? 

JIr. P. 1. GrifIlths: You should join the Board. 

An Bonourable Kember: Did you not claim damages? 

Dr. Sir Ziauddin Ahmad: I did not claim damages. I wanted better 
·selections of officers. So, as regards selections for appointments, I think 
·they require a good deal  of improvement. However, I do not want to 
expose all these things now, but things are very serious, and I think the 
'Tea Market Expansion Board ought to look into the whole policy and go 
earefully into it and they should remember that it is they who are respon-
",ible to us, and not the Managing Director 

JIr. P. 1. GrUIlths: They do. 

Dr. Sir Ziauddin Ahmad: .  .  .  . and that the Managing Director 
·should carry out literally the policy of the Tea Market Expansion Board. 

The next point I shall .take up is a rather importiant one, it is about 
the fixation of prices, and especially about the agric:litural products. My 
Honourable friend, Sir Abdul RaHm Ghuznavi, pointed out the other day 
-"why not do the Government purchase certain commodities in order to 
raise their prices up?" He said it, I think, in a 'very casual manner, but 
I think what he said on that occasion requirf,s careful consideration. 
'What he really meant was this, that we should adopt some policy for 
maintaining the stability of prices, just as we nave adopted in the case 
'of the maintenance of the stability of exchange. We know that we have 
'introduced Council Bills and Reverse Council Bills for maintaining the 
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stability (If exchange. Now, why ~~  ~  ~~ of the ~  
kind in the case of these commodltIes In order to stabllise the pnces? 
Something of that kind is very desirable. My friend might say-:'where.. 
will he get the money from?" I will tell him the method of gettmg ~  
monev and I think he will admit that this is a very good way of ~ 

the ~  Take the case of cotton. Now, in the ~  of. ~  •. the 
cotton dealert; store the cotton purchased from the li-c"llCuitul'lsts In gIVen.: 
quantities for, say, a hundred rupees. They keep it for themselves, ana.; 
then thev sell it at the proper time for two or three hundred ~  

Therefore, the profit of the man who deals in these things should be 
taken to be twenty-five per cent, and I think that is a very good profit. 
So, if he has purchased the cotton for a hundred rupees, he should be.· 
allowed to sell it for Rti. 125, hut. if he sells it for twp or three hundred 
rupeeB, then the balance of that must go to the State, and the money w& 
so get ')ught to be utilised for maintaining the stability of cotton; whenever 
the prices of cotton may be lower than the scheduled rate, the Government 
tJIould step in and purchase the cotton in the saII)e manner as they pur-
chase Council Bills and Reverse Council Bills. Therefore, what I want. 
him to do is that he should follow, as far as possible, the procedure followe<l 
in cODDection with the prices of Council Bills and Reverse Council Bills for 
maintaining the stability of prices, and. I am sure, that if he will do dO-
and it is a fruitful source of ~ an income-he will gain; so this is-
one method which he ought to follow for maintaining stability of prices. 

Now, I am going to suggest two or three other mEasures. 'rhe next· 
thing which he ought t.o do if! that he ought to hand over wider powers 
to tIle Local Governments and to the District Magistrates to fix the local 
prices, especially of foodstuffs. We know that most of these Collectors 
do interfere and they do fix prices, and, in most-cases, loeal prices of 
foodstuffs,-as in most cases the local banias really hoard the foodstufla. 
and they do not want to sell, with the result that poor people suffer, or 
the banias sell it at an exorbitant rate. Then the District Magistrate very' 
often st.eps in, and they fix what they consider to be rea800.able prices, 
but here again the Government-of India may interfere, and I think this. 
is one particular example. I would like the Commerce Member particularly 
toO note that in one district the District Magistrate fixed the price of' 
ghee at a very ~  rate, the Government of India. interfered, they 
said, "No, you ought not to regulate the price of ghee, because it wiU aftee\ 
the purchases of the Indian Government". The Collector said-and he 
was a strong man-"Tell us how much is required from the district and 
we will be able to get it, at the price which I a.m fixing, and double the· 
quantity which :vou have fixed f01" that pm1;icular ~  They said, 
"no", and then the Collector, who, as I said, was rather a strong man, 
still continued to regulate the price of gke6 and then a telegram was sent 
by the Government of India-I do not know whethp-r it was from the Com-
merce or some other Department-to the Governor of the United Provinces· 
to the effect, "Please stop the Collector from interfering and fixing the 
price of ghe6"-in this case there was interference by Government in the· 
work of the District Magistrate when he was putting a reasonable prioe 
for the commodities in the interest of poor people-and they are not 
required only for war purposes; the poor people consume about ninety per-
cent. of the supply of ghee. 
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The Honourable Diwan Bahadur Sir A. B&maswaml Kud&l1ar: 
As my Honourable friend has referred to this particular point, I may 
explain the reason which is a very simple one. If an isolated and indi-
vidual action is taken only in one district at a time like this, the result: 
would be that the particular commodity would disappear from that district;.' 
and may not be sold elsewhere. Therefore, we wanted a more organised: 
and continuous action over a wider area and under the direct check of the· 
Government of India, otherwise the product will simply disappear from' 
the particular area. 

Dr. Sir Ziauddin Ahmad: I am glad my Honourable friend has inter· 
vened and it has given me the opportunity to reveal what is behind it aU. 
The fact of the matter is that the Government are not purchasing the arti-
cles at a tender rate. There is no tender asked for. The Ghee contractor-
is simply asked to buy ghee in the market and charge the Government the 
market rate and generous commission. He controls the prices in the· 
market and thpy are practit:!aUy fixed by the person himself. He buys.: 
the things for the Government at the price which he himself fixes, and' 
this is fundamentally wrong. It is not right that you should ask a man 
to buy a large quantity of some articles dnd the man himself fixes the-' 
rate of thuse articles. But when the Collector int.ervenE'S and fixes s. 
lower 'rate, then his secrets will be out and the margin i)f his profit will 
diminish. You should ask him why a particular thing is sold at such u_ 
low£,r rate in one district, :md why at such a high rate in HD(,ther district,_ 
and then his secrets would ~ been .)ut. But this is only by the way. 
What I want to say on this particular question is this that, in fixing the-
price, especially of foodst,uffs, the Government of India ~  to give wider 
powers to the Local Governments and to the District Magistrates to help. 
locally. Whenever any particular commodity is short in any particular 
district or in any particular area, then the Government ought to make 
SQme arrangements out. of the Fund to which I haye just. alluded to send' 
that particular commodity to the ~  or the district where it is, 
needed. This is the work whiph the Government of India ought to do. 
In the first place, they should watch very carefully the shortage (If any 
foodstuff or any particular article in a province and they should try to' 
remove that shortage by sending that article from a place where it is in.. 
abundance. Secondly, they should give greater power to the local autho-
rities to fix the prices and help them wherever it may be possible .. 
Thirdly, these prices should be announced if not .every day at least once a 
week both on the Radio and in some other ways so that the consumers 
may also know what ~ priees are and they may be on their guard ~  

may be able to find out whether the local prices bave not been artificially 
raised. The prices of important commodities such as cotton can be stabilised 
by adopting the policy of Council Bills and reverse Council Bills. In 
this way, I am sure the prices will be stabilised. That is really an import-
ant problem. If you want to maintain peace in the country, then you 
have to glllird yourself against the instabilit.y of prices and against the 
Bazaar gU.pB. I will deal with these Bazaar n.'mours when the Home, 
Member is in the Chamber. 

Now, Sir, I come to the Department under the portfolio of the Home' 
Member. I should like to mention one thing before he comes here. 

Sir OowaaJl .Tehanglr: May I know whether the Commerce Member ~ 

go now to do his work? He has got lot" of wcrk to do in his office. 
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Dr. Sir Ziauddbl Ahmad: I know that you are in business with him. 

Now Sir first of all, I would like to deal with the queltion of exodus 
-to ~  It is a very small matter, and I do not press it ~  pecuniary 
considerations. I know it costs some money. In fact,lt costs more 
money than the Finance Member will ~  able to get. from his ~  ~  arti-
-ftcial silk thread and yam. But that. IS not the pomt. The pomt IS that 
oat this time of emergency it is not desirable that the Government should 
be 24 hours behind time. Anything may happen at any moment. There-
fore, this year they ought. to be here and always ready to meet any emer-
gency that may arise. 

Now, I come to the point raised by my friend, Mr. Griffiths, namely, 
propaganda, in one of the cut motions t.o which a reply was made by the 
Honourable the Home Member, and we had no opportunity to discuss 
-this question. So. I would like to take it up now, because it is an important 
matter. Now, my friend, the :Finance Member, must have read in his 
book of logic whether logic is an art or a science? I also read a good des! 
about it in Thompson's Logic, and the reply was that it is both art and 
. science. The same is the case with propaganda. The question is whether 
propaganda is an art, or whether it is a science? And the reply is that 
it is both an art and a science. I have followed the subject of ~  

: a good deal in Germany soon after the great war. I will tell you how it 
was developed in Germany, and it may open the eyes of the present Gov-
-emment so far as propaganda is concerned. In 1921, I went to see myoid 
Professor Klain, whose name must be familiar to Mr. Griffiths. He said 
-that the Germans were not defeated in the war by the military power of 
France or England, but they were defeated simply by the propaganda of 
Lord Northclifie. That was the opinion that he expressed at that time. 
Then, he said that the kind of individuality and commonsense which English 
people have developed is acquired in their public schook So, they imme-
-diately estflblished a number of public schools in Germany which did not 
suit-, the Germans at all. They survived for 80mtl time, and then they dis-
appeared. You will be surprised to know that in the German language 
there is no word for "commonsense". When I was nttending R ~ 

-of lectures on education in Germany in 1905, the Professor asked me: 
4'What is this Englishman's commonsense?" He said he did not know 
anything about it. So, they have got absolutely no word for "common-
sense", and they have got. no idea about its significance. Therefore, the 
idea of the development of individuality and commonsense is outside the 
-scope of the German people. Then, the other thing which you have to 
-keep in mind is this that they have no debating societies at all. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member may leave German institutions alone. . 

Dr. Sir Ziauddin .Ahmad: I am afraid I cannot describe this propagancL& 
work without referring to them. Afterwards, they had a gathering of pro-w 

. fessors and ~  and they decided to start a debating society. Having 

.. dooe that, they had a meeting of the debating society and the subject dis-
cussed was "death duty". We discussed this subject for five hours and 
~  'not come to any decision. But it neve! entereo into their head that 
the que'ltion could be decided by v0tes. When I said this _to.mv ~8  

"he said how COUld. a big subject like this be decided by· votes. It 
-~  only be deCIded by arguments and so on. Therefore, the idea of 
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deciding a question by votes is foreign to the German people. They only 
want orders which are to be executed. 
Now to come back to the subject of propaganda. As soon as the last 

war ~ over they realised that their chief deficiency was public schools 
~  propagan'da. . So, they immediately established .a ~  of. ~
paganda. They appointed .Professors f?r propaganda In vanous Umversl-
ties. These Professors dehvered a senes of lectures to the students on· 
the subject of propaganda, ~ the. way in which it ~ ~ be develop 
ed on one aspect of which Mr. Gwllt laId so much ~  In hiS ~ the 
other dav. On this particular thing the Government are perfectly sIlent. 
They do 'not know what is an Intelligence Department, what is an Informa-
tion Department, and how these things are to be developed when the 
time comes. They suddenly wake up and begin to develop. They do not 
approach tliings in a regular or scientific manner. They do not observe 
what other countries have been doing after the Great War. I, therefol-"e, 
sugaest that our Government should have a regular plan carefully thought 

~ At present the Government hllve thorougbly failed in their propaganda 
work. It is desirable that we shoilid be up and organise regular propaganda 
and bring in the Intelligence Department, the Information Bureau and the 
Radio all under one head. We should devise way.s how to get over thtl 
difficulties. There is an enormous stuff coming out from Germany and 
Italy on the radio. I approp,ched the Information Bureau and suggesterl 
that something ought to be done to counteract this propaganda. The 
Germans and the Italians have t.heir own particular programme at a parti-
-cular time. On the same wave length two things come. If you bave 
some other programme in t.he same wave length by people having similar 
yoiee and place them at a particular place with particular wave length, :md 
if this is done, you will counteract the propaganda of the Germans and 
Jtalians who are daily giving out poisonous news against our Government. 
We can tackle this question if we take it up seriously. My complaint it-; 
that the Government have not investigated this subject in a scientific and 
l'egular manner. They ought to have consulted Press representatives. The 
Press ought to have been taken into C'onfidence. The Information 
Bureau should not be considered the close preserve for recruits 
from the Pioneer '1S it is at present. Other papers also should be given a 
~  I cannot sufficiently emphasize the importance of this propa-
ganda at this particular moment though we have done nothing so iar. It 
is very desirable that we should be active. We ought to devise a better 
system of getting information, a better .system of spreading information 
and a better ~  of stopping the propaganda of other countries. In 
this connection, I should remind the Government t.hat they should exer-
cise greater vigilance over ~  who come here as refugees, Jewish or 
others. They should be carefully selected. When the British took up thO:! 
refugees from other countries with open arms, the Germans subsidised 
<8?me of these people and sent them as refugees in order to get informa-
tIOn. Some of these people who have. entered England and India are not 
really bond fide refugees, but they are really informants paid by the 
Germans. In admitHng them to the Armv or to thf Civil Services, greater 
attention should be paid to this parlicuiar fact. 

Now. I come to census. I am not going to repeat what my Deputy 
Leader said already. I onlv want to add a few words. It has come to 
the notiC'e of som·e of the·' members of our Party that one responsible 
person who is in the know of things at Lahore said that one enumerator 
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alone filed 6,000 bogus papers to swell the number in the census. My ~
ourable friend, Sardar Sant Singh, said the other day .frankly ~  m  a 
house which could not contain even ten persons, the mmate Bald ~ 
was a marriage party consisting of 100 persons staying in that particular 
house. My Honourable friend. Maulvi Muhammad Abdul Gham, already 
said that we the Members of the Assembly have not been included in the 
census. because we are suppOEled to be neither in Delhi, nor in our own 
houses in our constituency. We have also got ~~  from CalcuttSl. 
from the Premier Mr. Fazlul Haq that about Ii millIons of people ~  
not counted at all. This being so, we will have really great dIfficultIes 
to arrive at correct figures of census. \Ve have really to find out a ~  
bv which we can arrive at the correct figures from exaggerated entrIes. 
E"ither the Government should say that the census figures of 1941 wilt 
never be included in the official report, in which case nothing is requit'C'it 
to be done, the whole thing can be scrapped or we should remove the 
discrepancy and arrive at correct ~  You know of Alburein, the great 
mathematician. who, when he went round various places, found exaggemt· 
fld stories related to him about various events. Then, he suggested, and 
sometimes he invented a mathematical formula bv means of which these 
exaggerated stories could be reduced to probable facts. By Newton's 
formula of interpolation or by some other method it is possible to reduce 
these exaggerated facts into probable truth. Either you should invite 
people to reduce these figures to probable truth, or you should declare the 
whole census to be null and void and let it be by a notification from the 
Home Department that these census fignres of 1941 should not be quoted 
in official reports. The one or the other thing is desirable under the 
conditions which have been mentioned on the floor of the House. 

Now, I will say a few words about the DepaJ·tment of Education, 
Health and Lands. The first thing to which I wish to draw attention is 
about the Central Advisory Board of Education. This Board is doing useful 
work. It has written a very good pamphlet on the Wardha Scheme. 'Va 
have got the Wardha Scheme. we have got the Abbott-Wood Scheme ElS 
well. The authors of the Wardha Report and those who supported the 
Abbott-Wood Report met together and drafted a good report which is a 
via media between the two. These reports ought to have been widely 
published. We have got a very good work done about technical t.erlllS 
used in translation, into vernacular. We have got very good work done 
in the mathematical text books published in Hindustani and other Ian· 
gauges. I think it is very desira·ble that these things should go outside 
the cloisters of the SecrE't.al'iat and the educationists and othel's who are 
engaged in the field should become familiar with them. So, I suggest that 
they should have what they used to have in the old days. Pamphlets 
should be issued from time to time on various topics which should be avail-
able to educationists who care to read them. Therefore, the work done 
is good, but the advertisement is poor. I do not blame them. hfcaUl;jJ 
the whole propaganda of the Government of India is faulty, and, therefore, 
the propaganda of 'lvery branch of the Government of India should also 
be proportionately faulty. ~-

Then! ! ~~  to the ~  :Municipalit:v. They have got six ~  
for mUDlclpabbes and notdied areas, out of which onlv one commit.tee huS' 
got a representative of the people, while all the others are nominated. 
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In these davs it seems desirable that we should fall back mor(' and more 
on the representatives of the people, specially in the admimstration of 
municipalities and notified areas. I will remind the Hon"ura.ble the Secre-
tary of the Education Department of the despa.reh wrItten by I.orJ Curzon 
when he first emphasized the introduction of these local bodies. He said 
ven clearlv t,hat he knew that the administration of :ocal ~ would be 
bad and ~  but at the same time he would fliee corruptb!l alid bad 
-administration in order to teach people to administer local aff!l.irs them-
selves. Under this principle also I think it it; dellirable that we should 
introduce the system of election in the local bodies. 

My next subject is the administra.tion of hospitals, specially the Irwin 
Hospital and Lady Hardinge ~  at Delhi. This is a -serious .matter, 
and 1 draw the solemn attentIon of the Honourable Member to thIS ques-
tion on which J feel very strongly. In Delhi, the best brains of India 
gath61', Europeans, Hindus, Muslim;.: and others. Even those who are 
not here permanently come occasionally to attend the innumerable con-
ferences and meetings convened by the Government of Indin. and it is 
desirable that we should have here a very good and efficient medical staff. 
We should have here at least thlee first· class physicians and three first-
class surgeons. These three physicians may amC.Ylg them.:;eh'es represent 
the various kinds or diseases, one may be an expert in ear, nose and thront 
diseases, becaustl we have nobody in Delhi now who may be called an 
expert in throat diseases, the other may be . 

Lieut.-Colonel Sir HeDlY Gidney (Nominated Non-Official): That is not 
right at all, and it is not fair to criticise in his absence a mediclil man in 
this unfair and unsporting manner. There is an ear and throat expert in 
the Irwin Hospital, and, as a doctor, I know better than the Honourable 
Member his excellent qualities. 

Dr. Sir Ziauddin Ahmad: The Honourable Member should better wait 
and speak in his turn. 

Lieut.-Colonel Sir HeDlY Gidney: The Honourable Member would not 
like me to tell him when he' was the Vice-Chancellor of the Aligarh Univer-
sity that. he was unfit to do his work. We have got a really good man at 
the Irwin Hospital. 

Dr. Sir Ziauddin Ahmad: We want really to have 1I0me kind of experts 
attached to the Irwin Hospital where the people usually go. I do not really 
want to say anything against any medical man .  .  .  .  .  . 

Lieut.-Colonel Sir Henry Gidney: But he is defaming his own country-
man, an Indian. 

. Dr. Sir Ziauddin Ahmad: I am not criticising anyone, but I do press 
that we should attach to the Irwin Hospital three good physicians who 
will represent among themselves the treRtment of various kinds of 
diseases and ~  good surgeons. That may not nectlssarily be from the 
service, but may be recruited even from among ~  practitioners. The 
important thing is that the Irwin Hospital should be made up-to-date. It 
should be a hospital where any European or Indian living ~ European 
style may be able to go, and it should be made a ~  as good 
as any other in this country. So I think we should have 81 good advisory 
committee. 
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Mr ••• S., ADey: What about Indians living in orthodox style? 

Dr. Sir ZiauddiD Ahmad: At the same time there should be arrange-
ments for good and efficient treatment for those people who cannot pay. 
There should be a wa.rd for them where they will get everything free as i& 
found in many other hospitals. Then, there should be a very good and 
strong governing body consisting of both medical and non-medical men. 
80 that all shades of opinion may be represented. The staff should be-
sufficient and. should include experts in every branch of the profession, 
for the benefit of the people who reside in Delhi, as well alB those who-
come here for official purposes. They take young graduates from Medical 
Colleges and give them a preliminary training, but, they cannot be given 
independent charge as they are given in this hospital. We had the other 
da.y two motions of adjournment on this subject, but they could not be-
discussed as 25 Members did not stand up in support, But that does 
not simplify the thing, and, in the interest of public health, they should 
have an efficient staff which should not be inferior to that of any other 
hospital in this country. 

I now come to the problem of educa'tion in Baluchistan, where the-
money is not spent in the most economical manner. Casual reference 
was made to this matter by one Honourable Member at the time of the 
general discussion on the Budget, but it was not discussed in detail. I 
will draw attention to a few important points about education in Baluchis-
tan. In the first place, education there is most expensive. On page 113 
of the "Progress of Education in India, 1932-37", I find that the .tiotal 
annual cost of education per pupil is the highest in Baluchistan. It i& 
Rs. 62-4-0 8S against 15·4 for the rest of India. Even in a place like 
Ajmer-Merwara, it is 42·19. With such an expensive education, \fe 
should expect better results, but we find that the education is practically 
stationary. On page 17 of the Statement of Educational Progress in: 
British India, I find that in spite of the heavy expenditure per pupil the 
number remains almost stationary. That is, in 1932-33, it was 2'48, 
while in 1938-39 it haa gone down to 2·42. So, in spite of the heavy 
expenditure, the number has not gone up .  .  .  .  .  . 

Mr. J .. D. Tyson (Secretary, Department of Education, ~  and 
Lands)' ~  the Honourable :Member mind repeating the two dates? 

Dr. Sir Ziauddin Ahmad: I have got the figures for 1932-33 and 

1 p.M. 1938-39---the latest figures available in the Libra.:ry. As 
regards female education, the position is still worse. It was 

1'02 in 1932-33, and it has come down to ·75 in the year 1938-89. So, in 
spite of the very heavy expenditure per head in Baluchistan, the results. 
are not very sa.tisfactory and no progress has been made. 

I come now to Muslim education in Baluchistan: it is given in the 
progress report, and I quote from the figures given ~  page 184. • 
The Muslim population is about 87·4 per cent. there; and the percentage 
of Muslims in the year 1931-32 was 1·5, while, in the year 1986-87, it has. 
been reduced to 1·2. In these five years it has degenerated by .s· 
points •..... 

J[r. J. D. TyIOll: Are these the figures of literacy that are now bejug 
quoted? 
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Dr. Sir Ziauddin Ahmad: I 80m not giving the figures of literacy: 

literacy is not given here. This is the percentage of the pupils to the 
total population. The normal figure is 15-but we have got here 1'5. 

Another thing on page 184 of this' book is tha.t Baluchistan is last in 
the list. The figure for the whole of India is 5'2, and the lowest figure is. 
Baluchistan. Therefore, this is a place which demands the attention of 
the Education Secretary. The educationsl condition of the Muslims· in 
Baluchistan is so low: compared with tha.t of Muslims in other provinces, 
we find it is very poor, and it requires the serious consideration of the 
Education Secretary. When I tum over these pages, what do I find? I 
find on pages 186 and 187, etc., that there is not a single Muslim either in 
College or in any institution whatever, law, medicine, education, engineer-· 
ing, agriculture, commerce, technology, forestry, veterinary, etc. It is, 
therefore, desirable that the Government should pay serious attention to· 
this state of affairs. I wish to suggest one thing that the system of 
grants there should be thoroughly revised. The system requires funda-
mental change in principle. The principle there is that the Government· 
give half the money if the other half is collected by the school; the result 
is that those who are rich become richer, and those who are poor remain 
for ever in oblivion. If the rich can collect 50, then they get another 
50 and they get benefited by the present rules; while those who cannot 
get 50 will remain for ever in oblivion and ignorance: no grant, will be 
given to them. You follow the principle which you yourselves ha.ve· 
devised for the United Kingdom. There the grant is given not on 
what you can produce, but on what you require; and sometimes cent per 
cent. is given. The rule ought to be revised and the grant should be 
given, not in proportion to the money we can raise, but in proportion to 
the need and the necessity of the people. The result of the present policy 
is tha.t missionaries who have some money behind them, anti the other' 
communities such 80S the Sikhs and Sindhis who have got plenty of money 
get the benefit of the grant, and they very much lower the figures . . . . 

Kr. LalchaDd .av&1rai (Sind: N'on-Muhammadan Rural>: It is all in· 
your pockets now. 

Dr. Sir Ziauddin Ahmad: You are also in my pocket? 

Then, there i's one other point: the grant should be divided in certain 
equitable proportions among the different communities inhabiting 
Baluchistan: it should not be a monopoly for missionaries and Sikhs to 
get the entire grant. If they follow the present principle, then the 
result will be that the cost per head will go up, but the net result will be 
the very minimum. 

As regards archreology, the less said the better. I know that there 
are other Members who are dealing with this subject, and I only wish that 
the Honourable Member should always keep on his table a. copy of the 
Worby Report and see what it contains. I am glad he has it in his file 
just now: I hope he will also keep a cOP.v of the questions and answers 
and then probably some improvement may be :::nade. 

One more point, before I finish with Baluchistan, is that we tabled 8 
Eesolution which unfortunately did not come in the ballot, in which we-
wanted to urge the Government and draw the attention of the Foreign 
Secretary that a committee should be appointed on the lines of thE!' 
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Bray Committee in 1922, to consider what improvements can be made 
under the existing conditions. We cannot remain ignorant and idle about 

;-that part of the country which has now been entrusted to the care of· the 
Central Government. 'l'hey should do something for them, and at least 
:to begin with, they should do two little things-revise their system of 
.grant and spend more money and appoint a committee of inquiry on the 
lines of the Bray Committee; and we should wait for this report and 
then can discuss on the floor of this House what we can do. 

I will take the Supply Department later, but there is one point to 
which I should like to draw the attention of the House in the presence 
·of the Honourable the President, and it is this, that the members of the 
'Opposition have now got definite complaints that the programme of the 
·Government is not communicated to them in time. I think the Govern-
ment should take note of this fact that whenever they send out notices 
-of meetings, they should at least give us an indication or some idea of the 
:important measures it is proposed to be introduced in the Legislature. 
We on this side have no staff. we cannot carry all the books from our 
bome library to Delhi. If we get some definite idea beforehand about 
the legislative measures which are going to be introduced in the coming 
"'Session, then it will keep us on our guard, and we will be able to study 
·the problem, consult our constituencies, and we shall be in a better 
'position to express our views here. For instance, today two very 
importa.nt Bills were hurled at us without any notice, and I think it i. 
very unfair to throw at us these two important Bills without the slightest 
'previous indication that they would be brought before the House this 
. Session. The Government ought to have given us some indication, long 
'before, of their intention to introduce these two important Bills, but 
now they will say they have no time and the Bills must be finished in one 
·day. I think this is very unfair. I think the Secretary of the Legislative 
Department has got a copy of the programme in his pocket, but he does 
'not reveal it to us, and I think it is very unfair for the Government not to 
tell' us beforehand what their programme is.· We know what is the 
practice in the United Kingdom. Notices of all important legislative 
measures are 0.1. ways communicated to the Members well in time, parti-
cularly if there is anything of an urgent nature. But in ordinary matters 
we must be given some time, so that we may think over the matter before 
·expressing our opinion. I hope the Government will take note of this 
complaint and communicate to us their programme, whatever it is possible 
1;0 communicate to us, before they convene a meeting. At least on the 
iirst day of the meeting the Government ought to give us 'Some idea as 
·to what legislative measures they want to bring forward during the 
Session. Of course, it will not be binding on them to stick to it,-they 
·can change the programme if necessary,-but then we will get some 
kind of idea beforehand. That is one point. 

Then, the second point to which I want to draw the attention of the 
Honourable the Leader of the House is that the time allotted for the 
-discussion of the Budget should not depend upon the number of. Members 
present, but upon the importance of the Budget, and, as Leader of the 
House, he ought to communicate to the Governor General in Council that 
it is the desire of the Members of this House that the time allotted for the 
-discussion of the Budget ought not to be curtailed, and I think it is very 
-desirable that we should have sufficient opportunities to discusl the 
Eudgeti. 
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Then, the next point I should like to take is about the Law Member_ 
I will take it up in the afternoon. 

1Ir. Pr8lddlnl (The Honourable Sir Abdur Rahim): The Assembly now 
stands adjourned till Half Past Two. 

The Assembly then adjourned for· Lunch till Half Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Dr. Sir Ziauddin Ahmad: I shall now deal with the subjects coming 
under the portfolio  of the Leader of the HOUBe. I do not know who is 
present here representing the Supply Depa.rtment. I shall take up the 
next topic, namely, the administration of Delhi; and I understand that. 
that comes under the portfolio of the Honourable the Law Member. 

The administration of the Delhi Province is now conducted under the 
Delhi Administration Act of 1912. One clause in that Act is: 
"The Chief CommiBsioner may by notification extend with BUch reduction or modi-

fication as he think. fit to the province of Delhi or any part thereof any enactmeDt 
which i. in force in any part of British India at the date of ncb notification." 

This really mea us that whenever the Chief Commissioner desires, he 
has got the power to enforce any enactment from any province whatso-
ever. I have got before me the Delhi Improvement Trust Act. It is 
taken-at least it is said so-from the U. P. Improvement Trust Act, but 
they have introduced certain clauses from Burma, some clauses from 
Madras, some from Bombay, and some from some other provincial 
Statutes. So the mixture becomes a law which nobody recognises. I 
think the U. P. Improvement Trust would certainly refuse to recognise 
the Improvement Trust of the Delhi Province. It reminds me of a 
Cartoon which appeared at one time in the Punch of the United 
Kingdom. There was a scandal in 1904 about potted beef that came from 
America, and there were a series of articles to the effect that they were 
prepared from dogs' meat or the mea1; of some other animals. The 
cartoon had a picture of a tin of potted beef and there was the head of 
a bullock outside it. '1'he bullock from the potted beef shouted, "I am 
thy brother". The real bullock, turning his head back, said, "I refuse 
to recognise thee ". The same is the case here. The Delhi Improvement 
'l'rust ma.y tell the U. P. Improverueut 'l'rust, "I am your offspring", but 
the reply that it would get would be, "I refuse to recognise ~  because 
it is composed from so many different provincial Statutes. Therefore, it 
is ver,Y desirable that we ought to devise a better system of administra-
tion for the Delhi province. I can quite understand that the Central 
Government should have a location of its own, and the administration 
may be directly under the Central Government. I do not object to that. 
At the same time, there should be a good administration, there should be· 
a rational administration, an administration according to the present 
times. Here there is no Legislative Assembly, there is no Advisory Como. 
mittee, there is nothing. The powers which were given to the Governor· 
General in Council have nnw, uuder -the orders in Council, been trans-
fer .. ~  to the Chief Commissioner, and the Chie.t Commissioner may take 
anything he  likes from.·any province-and enact -it. So, ·itis very .neces" 
ssry that we should look ~  the matter. The Improvement Trust. of" 

c 
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New Delhi is 0. thing which has become scandalous. Here we have got a 
land acquisition officer, who is the Secretary, who is the IJOle. authority. 
The power of appeal which is provided in the case of the U. P. Trust is 
taken away. This is a thing which requires careful consideration, and J 
think the administration ought to be improved. The powers which they 
had taken in the year 1912 might have been suitable to that period, 
because there was no enlarged Legislative Council. But after the 
Montague-Chelmsford reforms and the enactment of 1935 Act, when we 
have introduced Provincial Autonomy, I think it is not desirable to 
continue in 1941 an administration devised in the year 1912, and that 
requires serious consideration. 

I now come to the Supply Department. I start with the fundamental 
principle that we have now reached a stage in the war when all efforts 
should be co-ordinated and when all our resources should be marshalled 
to one common object, namely, that we should win the war. I assume 
that the Members of the Government of Indio. are now determined to 
place all the resources of their respective Departments for the attainment 
of this common object. A subsidiary point which arises in connection 
with that is that we should place our resources without any condition, 
and the present system of putting the resources under _certain conditions, 
that its individuality should remain intact and it should be given back in 
its original form after the war-I do not call this co-operation, but it is 
obstruction. We used to have two purchasing Departments, one belong-
ing to the military, called the Director of Contracts, and the other belong-
ing to the civil, !lolled the Indian Sm'es Department. These have been 
co-ordinated together, but the owners of these two Departments gave 
them to a common pool on this condition that their organisation should 
lemain intact and they should be given back to them after the war. This 
eondition, I think, is responsible for a number of difficulties that have 
arisen in the working of this Department. We want 0. co-ordinated 
Department, never mind what the past ~- of these two Departments 
may be. It is impossible to foresee what would be our organisation after 
the war is over. It depends upon the circumstances which may arise 
then. So, to lay down at the present moment a condition that these two 
Departments should work in such a manner that their individuality should 
be kept up as far as possible, and they should be handed over to the 
respective owners after the war is over, is 0. great mistake. I think we 
8hould now devise a co-ordinated system by means of which these differ-
ences should disappear. 

I shall now proceed to narrate in what way this system is working 
to the disadvantage of efficiency. We have no doubt got a Member in 
-charge of the Supply Department. After the Department was started, 
premlUre necessitated its division into two Directorates, one at Delhi, and 
another in Calcutta. Further pressure necessitated the co-ordination and 
fusion of these two Departments. The military authorities and the 
Indian Stores Department agreed to co-ordinate on one condition, that 
they should be run in a manner that after the war their Departments 
should be given back to them. The condition, as I said, is not co-
operation. It is obstruction. What is needed is a Central organisation 
for the co-ordination of all pur efforts in the matter of supply. We should 
use the experience of men previouslv engaJreCl in purchases under two 
different organisations. We shoul,d change the names of the omcera to 
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,get rid of the old tradition. Xow, in the tirst place, I think it is very 
.desir"ble .. that we ought not to rtltain the names that have been given to 
.them, . whil,ethe Department I)f Director of Contracts was under the 
){aster General of Ordnance. Now, to give the military title in the 
Department of Supply is reaJl.r lowering the ~  of the titles of the 
military ra·nk. I belong to the Education Department, and I think that 
if any University or Vice-Chancellor gives the title of a Professor because 
he is good in purchasing ~  and the title of Reader because he is 
good in purchasing ghee or I)ther food stuils, or medicine for· the college 
hospital, and the title of Lecturer to a third man, because he is good in 
purchasing materials for building, I think all the teachers of the University 
will wait upon the Pro-Vice ChanceJIor and say: "All right, if you flaU 
him Professor, spell it with two ffs, if you call him Reader, spell it with-
three eees, and if you call him Lecturer, spell it with 8. X, and do not 
-confuse us with the· real ProfessOrs, ~  ·and Lecturers". We are 
-doing. more injustice to the ~  militllr.v depal·tment by .adopting the 

~  ranks in this small department for this purpose. Not only I, 
but the people have got a very high opinion about the military ranb in 
:this country. Whenever we call n man n Colo'Jel, he commands respect. 
A Colonel really means, he is a great patriot. He serves the country at 
the risk of his . life. He is a person who has gone through all the stages 
of military discipline and lived a life of re'spectable poverty. Ria wealth 
eonsists in the respect which he commands. Now, a Colonel in the 
Supply Department, which I say should be spelt with a "K" and not 
"c" is a person who never handled a rifle in his life. He does not know 
how to walk straight. He is rolling in wealth. His uniform is filled with 
pockets-his greatest glor,Y. He is happier in war time than in peace 
time, and I suggest that if you insist that military rank should be given 
to these persons, in these departments, then we 'should devise a different 
system. Now, here a person can be appointed straight as a Staff Captain. 
Then, within a. year, he can be made a Major, and, in the next few 
months, he is appointed a Colonel. Not only this, 'but we were told on 
the floor of this House that it is also possibJe that a Colonel may be 
-degraded to the position of Major. This is a thing which at least I cannot 
understand. A person who holds the titre of Doctor may lose that title 
:and he may be called an M. A. A student ",ho has passed his M.A. rna;\' 
'be degraded to the position of H.A. This is a thing which is possible 
·only in the Supply Department. and not possible anywhere else, and I 
think the system is fundauientall:,' wrOng. The:,' say that they liave got 
a small cadre, and within that cadre the,\' should have promotions. That 
is all right, but why on earth must you maint.ain the military ranks. 'Why 
·not adopt the civil names in place of t.hat. In case you don't adopt the 
civil names and vou must have military railk and miHtarv uniformB, then. 
for goodness' sake, coin special ~  so that we- ~  distinguish. tbat 
these are not real Colonels in t.he proper sense of the word. I do not 
beli'eve that half of them should get a militar.Y rank and half of them civil 
titles. If that be 'So, then the. Leader ip.. ~ .of, the, l:i9-pply _Depart-
ment, I mean the man who is in charge of these things, should be called 
Field Marshal. That will be a misnomer. So he shnuld really be callecl 
Supply Marshal, if the people insist that military t'8nk should ,be given to 
·every officer in the Supply Department. _ 

Lleut.-OoloD:el •. A. Rabrnq (Nominated Non-Official): Would you 
agree ~ the rank of Brigadier to the members of the Advisory Committ-ee 
()f the Supply Department? . 

02 
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Dr. Sir Ziauddin Ahmad: I come to that. 1'hen, what about Mr. 
Jenkins? He should have some rank. _ He is ver,· much burriedin files-
Hit; files and (iod SIlH! the King. So, you call him the File Marshal if you 
like. 

Lieut.-OoloDel •• A. BIllman: Brigadier of ~  8alvation Army? 

Dr. Sir ZiauddiD Ahmad: I would depute Colonel Rahman and I would 
request the Honourable the Leader of the House to take his services t<> 
find out what should be the suitable titles for the VRriOUS members of the 
staff of the Supply Department. I think the simplest method is this. 
Follow the practice of the Civil Departments. Give them the civil ranks,-
Secretary, Deputy Secretary, and so on, and if ~  one of them happens 
to hold the military rank, of Colonel or Major, he should continue to hold 
the military rank; because by joining the Supply Department, he doei-
not lose the military ranks. Therefore. the ranks in the Supply Depart-
ment should be civil. with the exception of those few persons who other-
wise happen to hold the l'Rnk of the )filitflr.,' Department. That is reaU:,-
the first point. 

I now come to the second point, namely, the adoption of a system 
by means of which the working call be made more effident and corruptions 
may be avoided as far as possihle. Now, I raised this question about 
corruption, and I was told sev:erul times: "Give them a case and they 
will handle the case immediately", but it is very difficult for anybody 
to bring a suitable case. Now, this question was investigated by the 
Acworth Committee in connection with the railway employees and they 
said that if conviction of thp. bribe taker in a law court were the only 
means of stopping the pract.ice. it would evidently continue indefinitely. 
If normally the only witnes!' against the bribe taker is the bribe giver 
and he is pal'ticipulJ criminll8 and equally liable to punishment, he can 
hardly be expected to come forward to give evidence. Really 8 ~  

if you want to remove the corruption, it is very desirable that you should 
have your own inquiries aud take steps and don't wait for the proof. 
because the pr<oof will nevur be f0rthcoming. Nobody will come forwal'd 
to say that he offered to give the bribe. 'fhe man who offers the brit)e 
will never do it, because he may be put in the black list .  .  . 

The Honourable Sir M:ubammad Zafrullah Xha.n (Leader of the House): 
1 have given repeated assurances that he will not. be put on the black list 
and he should suffer no prejudice. 

Dr. Sir Zl&udcUn .Ahmad: I was given such IlSsurances many times in 
other departments. I lmow what would be the result, but at any rate 
even the assurance of mv Honourable friend will not convince those con-
tractors because they know what the result would be. 

The JIonourable Sir :Muhammad Z&frul1ah Khan: Then. what does the-
Honourable Member suggest-punish on suspicion? 

Dr. Sir.ZiaudcUn Ahmad: The point I have made out is that there-
should be civil ranks, so that we may not have theRe abl\urd promotions. 
What I want to say is that we have now created a system· h:v means of 
which a business man (·annot· carry on business honestly with the Supply 
Department, and t-his 1 ftm now ~ ~ to elaborate. In the first 8 ~ 
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~  1I11\'e a cOlllplicated system fOl' enlisting the name", Now, here is the 
tirst difficulty, Hnd H Humber of cases ha.ve been reported to me about the 
.difficulties and the maDDer in which names have been enlisted. and I think 
we should adopt a liberal policy in these cases. Any person who has got a 
good bank reference, who can prove that he is a business man, &hould 
have no difficulties; I think there should be no difficulties in enlisting 
such names, and it should only be insisted upon that the conditions which 
they prescribe ought to be followed. Now, the second point is the passlng 
of the specimens. Whenever a ~  is sent to the Supply Depart-
ment, it is sent for test.ing or approval, in the case of foodstuffs, to 
Kasauli, and in the case of other articles, to Cawnpore. Here the 
Honourable Member has got a method of asking. He knows a number of 
persons of the Supply Department from whom he can make inquiries. The 
.finance 'Member has got a number of his juniors in the Finallce Depart-
ment. He can ask them privately whether they would not giVA up the 
\vhole of the:r salar,\' to the war funds, if ~~  of checking the accounts, 
they are given some hand in the purchases :md inspections, 'l'he Com-
merce Member is there; he has got very wide sources of information. 
Now, if by private information there comes to be a bona fide ground that 
the system is wrong, then I think we ought to apply our mind, [lnd I 
will tell you how this could be improved. Now, the system of testing, of 
lJroving the specimen, ought to be the ~  as we follow in the univer-
sities for the examinations in the case of answer papers, Instead of 
having one centre, you have more than one centre for the testing of these 
-specimens. Instead of sending all the foodstuffs to Kasauli, appoint two 
or ~ places-KasauIi, t.he Agricultural Institute, Delhi. or some other 
places, and the.n in the case of the other test, it should not be con.tined 
only to Cawnpore, but you should open it at Cawnpore, Caleutta, Delhi 
and Bombay, and now, as soon as any article comes to the Supply Dellsrt-
ment, then, just like the Registrar of a University, they should take the 
name off. They should only put on a roll number, R€! we always do in the 
ease of the examination papers, vis .• that the original number, the original 
roll number and the names are always kept confidential ""nd an artificial 
roll number is put there, so that the man testing 'VIiU not know anything 
about it and then he will not know whether hi", specimen was l:Ient to 
Cawnpore or to some other centre, It might, be sent to another centre or 
two places simultaneously if possible. Then. the time ghould be recorded; 
the time when these specimens were. sent and the timt' when they were 
received should be recorded as they record in the case of the answer 
papers, and whenever there is any tmdue delay, attention should be drawn 
-and the results should come out within a prescribed time, So if you take 
the assistance of any Registrar of a University and adopt the 'r}ethod 
which we use for examining answer papers and keeping the names of 
the pen::ons anonymous to the people who carry on the investigation, 
then you will improve the system t-o a very large extent, and the thing 
which is now common, ms., that nothing will be tested till the private 
fees for testing is paid according to the importance of the commodit,\', 
will be obviated. My suggestion is that in t,be case of ~ 
tnese articles, whether foodstuffs or otherwise, it should not be 
-at one centre, but it should be at more than one centre, :lnd 
then the names and even the . Addresses and Anv kind of sign 
should he kept confidential with the people t..:> whom it is sent, and 
-only on artificial number should be sent, and then aft.erwards YOll should 
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accept the results within & reasonable time. 1 know the Honouraule: 
l\lemuer has introduced some improvement ill this direction, but till now 
SOllle of these results were not received even for six or eight months or 
even a year. I know definitely of one case where the sender did not get. 
!lny reply-a very  reliable person who refused to enter into business; they 
did tiupply things before to the Supply Department, but now they refusad 
to carryon business with that Department. 'fhat is reaHy my suggastioll. 
Xo. 1. My suggestion No.2 is about the specifications. Now, the specifi-
cations at present are drafted by the Inspectorates, Ilnd I think it is 
desirable that they should be drafted ~  by some persons in 
the Supply Department who are experts and they should be put in simple 
language and avoiding Latin names as far as possible, so that it may be 
intelligible to every person, and they should not be in the language of 
the oracle of Delphi-who always put his statement in a manner which may 
be understood in either ,,-ay; and I think if you put the inspection and. 
the drafting of ;;pecifications in one person, then they will always put &eme 
kind of loophole so that they can get hold of the contractors under some' 
particular small olause. The specifications should ·be drawn up in very 
simple and easy language so as to be intelligible to everybody, and they 
should not be drawn up ~ inspectorates but should be drawn up by the· 
Department of Supply. In some cases the specifications are drawn up 
in such a manner that only one individual can fulfil those conditions. I 
think mv friend will ~  that in n certain institution the post of 
director' was vacant and the officiating director who wanted to become 
permanent drafted a specification in such a manner that he was the only 
person who could IIpecify all the conditions. and nobody else. Now, when 
these specifications were given out from the applicationR we ~  I 
ha.ppened t.o be on t,he ml.lnaging committee. and I was always reminlbd 
that thi<; did n"t fulfil thiR condition and that condition. but that nIl the 
condition;; were dl·aftecl h:-the-man who drafted the specification. The 
second suggestion was that the specifications ought to be drawn ~  not 
by the Inspectorates, but by certain officers in the Supply Department, 
and they should be in simple la1lguage. and if ever m\' Honourable friend 
would agree in increasing the number of electorates from three to four, 
nnd the Supply Department Committee may go int.o instances, then these· 
specifications should ~  be- examined hy the memhe,·s of the· 
Supply Committee. 

The Honourable Sir Kuhammad Zafrullah Khan: Then God help the· 
suppliers. 

Dr. Sir Ziauddin Ahmad: It is not. the supplies-it is the specifirntiOlHL 

The Honourable Sir Kuhammad Zafrullah lthan: Oh. ~-  

Dr. Sir Ziauddln Ahmad: The Committee will only see the language; 
the\" will not have anything to tiC' with the "Rpecifiration. that is not ter 
. be in the language of the o1"acle of Delphi. so that it cannot have twO' 
different meanings. and there in no loop-hole for getting hold of the 

~  at the last moment. The. third point is rather important.-
that your system of inspection und the system under which you ~  

the persons ifil ve!".\" faulty. Now. :-ou nAve ~-  for a ve-I"y importnnt 
work inslw('tors un daily wag-ell .  .  .  . 
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The Honourable Sir Muhammad Zafrallah lDum: Surely the Honour-
able Member has not forgotten that I have dealt with everyone of these 
matters on the Supply Department cut motion and told him that I 
would look into this matter. It is no use churning the same water over 
and over again. 

Dr. Sir ZiauddiD Ahmad: I agree that every inspector is not on daily 
wages; there are some inspectors who belong to the permanent statl. 
but still it is not correct to have even one person on a daily wage, because 
these are rather important offices and we should try to improve it; it is 
no use to shut up our eyes from facts, it is no use to say, as it is often 
said, that there were great scandals during the previous War, that 
profiteering during the Great War was much more than the profiteering 
at the present moment. In those days there was no popular Assembly, 
but we are in a ditlerent position now. All these things are exposed to 
the public and they cannot be 811 ~ to pass in the manner in which 
they were allowed to be passed in 1914-18. Therefore, we should make 
every etlort to improve the position. If you really want the co-operation 
of the public in this matter, then it is your bounden duty to concentrate 
your mind to utilise the resources of the country in the most economical 
manner. Anyone who shuts up his eyes is not lo.val to the country. He 
is certainly not loyal to the tax-payer, and not loyal to the whole business. 
With regard to this Inspectorate I was talking about, we shoultl. stop 
altogether the system of having any Inspectors on daily wages. There 
must be a regular permanent staff as we did in the case of the Indian 
Stores Department in days gone by. I do not mind if they are military 
officers or they may be drawn from the old Indian Stores Department, 
but it should be a responsible body and should be on permanent statl. They 
should not enjoy an income on which no income-tax can be levied, but 
they should draw an amount on which they should pay the income-tax. 
An inquiry should be made in this, and then things will be set right. 
That is reqlly very desirable and we ought to do it . 
. My next point is that you will have to develop new industries. Your 
Director of Purchase should really find out important articles. Some of 
the specimens are passed by your Chief Controller or Chief Examiner 
immediately, but some of them take a long time to get through. The 
system that we would like to have is that all these controlling officers in 
Lahore, Bombay, Calcutta and other places should send all the specimens 
to the Centre, and, without mentioning the names, they should be sent 
to ans of these other places for  testing, and an early reply Rhould be 
asked for. That is the next improvement that I wanted to suggest. As 
I said, the inspection should be improved, and there should be an appeal 
from the Inspector to some higher authorities, so that, if any person is 
aggrieved from the point of view of inspection, he should be able to 
appeal to the higher authorities in the same manne::-a·s we do 'in the case 
of examinations. If any candidate is not satisfied with the marks given 
hy the examiner, he has got the right to have his papers re-examined. 
The last thing that I wish to suggest is that we should improve the 

system of tenders. We have two systems of tenders,-the open system 
and the negotiation system. What we can "limited tenders" should be 
done away with as the" lead to favouritism. I want the Honourable 
::.\{ember to introduce these changes in the Supply Department if he 
wants to minimise the corruption. Do not wait for me to prove the 
corruptions that are going on. Yon have got better sources of information 
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than I have. I am certain that you already know what I am telling you. 
Institute an inquiry, and, by means of your Intelligence Departme!lt, find 
out the facts of the case, Then, punish those who are responsIble for 
the mistakes, and you will find that the whole country is behind you, 

Mr. Amarencira Bath Ohattopadhyaya (Burdwan Division: Non-
Muha.mmadan Rural): Sir, we have been hearing the discussion on the 
Finance Bill for the last four or five days, but we have not yet been able 
to come to a decision whether the several taxes mentioned in the Finance 
Bill and the amount to be borrowed to balance the Budget will be profit-
able for our purposes or not, Sir, the' Finance Bill is practically 8 
Memorandum of' taxes in connection with the Budget, and it is a pity 
that we have no voice either in framing the constitution, or in framing 
the policy of taxation. So, when the Fina'lce Bill comes before us, 
year after year, we have to take it as it ('omes, Even if we throw it out, 
it will continue to operate as it is framed. Nothing can be chanl:\'ed, not, 
a comma or full stop, even if we oppose it by majority of our votes, and 
that has been our experience year after year. To me it seems that it is 
the dut.v of the Finance Member to indicate .in his Budget speech the real 
financial condition of India Rnd on the actualities to decide the future 
possibilities of our administration. 

The Government of India Act has created a very anomalous position. 
In the provinces the Provincial Autonomy is ~ on, but that is not the 
case at the Centre. In the Centre we Rre thinking in one line and the 
provinces are going on in their own way quite on a different line. The 
old fiscal system remains and really we do not know on what lines we 
should discuss this Finance Bill. Not ~  the fiscal system remains as 
it was before but the defence also remains the same. We cannot have 
any voice in the defence of our own country. Whatever the Government 
propose to do, they do it whether we accept it or not and whether we feel 
it to be really beneficial to the country or not. 

The Congress Party is not present in the House today simply because 
they thought that it was not worth their while because the Government 
did not condescend to accept any of their proposals or demand. But, 
personally speaking, I feel that the Congress should not ha.ve given tip 
the Ministries in the Provinces at this moment and should not have 
absented themselves from this House. It is a pity that we cannot really 
give the requirp.d· ePlphasis on or force to this matter without them. India 
today is feeling utterly helpless despite her infinite possibilities. 

Sir, the war is going on in other p,arts of the world and it is said that 
the war is being fought for the sake of democracy and for the protection of 
civilisation and in the name of culture and all that is held sacred bv 
humanity. But here in India 400 millions of people stand as ~  
subjugated by a foreign power and made to stake their all for the sake 
of this war. Willy-nilly they have to do it. They are helpless. To 
speak the truth, there is no inducement held out before India. to take any 
earnest part in the war. If India's national aspirations were respected, 
she would willingly help England. 

Now, Sir, what is the economic position of India? Have we got any 
economic felicity compared with other countrieR? It 1S dinned into our 
ears that India is an agricultural country and as such it cannot compete 
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with industrial countries in the world. It cannot economically prosper &s 
-other industrial countries. It is due to the propaganda of interested 
,people that India has all along been painted to be an agricultural country. 
Formerly India has been both an agricultural and an industrial country. 
llndia. had been a self contained country formerly. India was in :8 
flourising condition both agriculturally and industrially and she used to 
:send abroad her industrial products. India's industry has been slowly 
ruined. That is a sad story and everyone who has read the history of 
India since the days of the East India Company knows very well how our 
i.ndustries have been ruined. Since the administration has been trans-
ferred to the Crown, the exploitation has gone on unabated for centuries 
.and today btdia stands purely as an agricultural country. How can India 
feel any enthusiasm to help the Englishmen in this war? E,'en at present 
there is no response from the Government with regard to the future 
possibilities of India.. I therefore, suggest, that the Honourable the 
Commerce Member should give us first of all, information if he is 
privileged to do that, about the economic programme and policy for 
inwa's economic benefit in the future. Ht? spoke yest.erday and his 
:speech made a great impression that he has ~  tryin3 to do some good, 
that he has been trying to give us some hope on economic grounds, but 
that he could not give us anything regarding future of our shipping. We 
have been told that something will be done after the war. But that 
.something which might be done after the war would not satisf:v India. 
India expects a fair deal now when she is trying to help Englalld. I·ndia 
-is now giving everything m the shape of assistance to England. India 
helped England in the last Great War and since all pledges have been 
broken in the past, India cannot now rest on promises of the future. 
She demands positive ~ to be done here and now. It is not a 
·difficult thing to do that something positive here and now. Where there 
is a will there is a way. The worTd is undergoing rapid changes, but India 
knows no· change. Her interest continues to be the same for centuries. 
Whatbver may be the scientific discoveries in the world, whatever may be 
the progress in other countries, the Indian agriculturist remains the same, 
·dragging along a miserable life from aay to day, bereft of the use of 
knowledgtl brought about by scientific advancement in the west, bereft 
.of all the good that comes in its wake. The inefficiency of India's agri-
·culture remains the same, the ignorance nnd helplessness of the vast 
majority of Indian people remains the same. the dependence of Indian 
people on foreigners remams the same, the appalling poverty continues 
the same through centuries and ~  there is a Government which c'sUs 
"itself civilised and weU-orgazrized, looking on apatheticaUy and creating 
divisions amongst us. This Government has' p.roved itself to the hilt to 
have been a Government for exploiting the country and for not doing any 
good whatsoever to this country. Yet this country iF. asked to stand by 
'England at this hour of crisis. 
Sir if India lives, England will live. Therefore, Sir, I appeal to ~  

who are in charge of this Government to rise to the occasion and coDSlder 
how they can stop this exploitation and _ make India really helpful to 
them. Sir, I do not lay the whole blame on ~  we, the 
-educated middle classes, have helped them in this explOItatIOn and we 
now feel that we have done wrong. The exploitation that has been done 
during these two centuries has not been done by the ~  and 
<Government onlv' we the educated middle classes have ennched ourselves 
.at the cost of these poor agriculturists and ",e cannot claim to be free 
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from thi,; charge. Today such a big country with such infinite opportu-
nities of greatness and such potentiality has to remain H silent onlooker 
depending on the good wishes of a foreign Government. It is high time' 
that ,,!e Indians should find out the ~  for such an impossible situa-
tion. We have been depending on England for all that we strive and 
stand for; we have given up all sorts of undertakings or activities onl.'· 
with a view to make ourselves comfortable at the cost of the poor 
peasants and labourers and we cannot feel that Government alone are 
responsible for this. Sir, it has been said that India is not doing what it 
llhould have done; it is said that India should do more. But ;v;here is the· 
capacity of India to do more-at the present moment? The poverty of the 
people is known to everybody; everbod." knows the taxable capacity of 
the people, and when war demands that crores and crores should be 
coming forth either by taxat.ion or by borrowing, one wonders what is 
there in the future of India. India has been serving England for about 
two centuries and England has been exploiting India for about two· 
centuries. That is the relation between England and India. And at this 
moment if India really is to help England those who are governing India 
should consider the whole past history and out of the present should 
frame the future history. 

Sir, England is in the midst of a devastating war. We feel it. Our 
relations C"Owith ~  have become so complex that any crisis coming. 
over to England will have to be shared by us and consequently we have 
to. support England. in this crisis. But if they wanted lndia to join her in 
thIS wal', Wati It not lJroper and fair to make India feel justified in joining 
this war and joining it voluntarily and with a determination to win? At 
the last war there was a feeling that England must win but to speak the 
truth in the streets and everywhere that feeling is now wanting. People· 
do not feel the same enthusiasm that they felt at the last Great War. 
Really there is a class of people who ask why England is at war at all I 
1£ she was at war to make those nations, who have been conquered by 
Germany, free England should have declared freedom for India at the 
outset. Without showmg any sign of freeing India, without showing an,'" 
sign of real friendly feeling towards India she has been telling the world 
that England is fighting freedom's war. Sir, India will take it. seriously if 
she finds that the British Government is really showing an inclination to· 
treat India as a friend a.nd ally. But that is neither here nor ~  

is not found apy where. We are not getting any sign from the British. 
Government to assure India of her status either during the war or after 
it. The war requires a mint of money and the Supply Department is 
really spending crores on defence. But is the Supply Department meant 
for the defence of India? Are not those things which are supplied sent 
away to other countries where war is going on? And, if, God forbid, there 
comes an aggression on India, will there be anything left to defend India? 
That is the question which I put to the Honourable the Defence ~  

What.ever war materials are being manufactured are being sent away 
somewhere else. In case there is an aggression on India, could India be 
protected? Is there any Navy worth the name for the protection of I.ndia? 
Is there any Air Force ready to protect India? I hope, Sir, the Honourable 
the Defence Member will give us sufficient information as to the prepara-
tions which are meant for India's defence. It may be that our gallant 
men are fighting in Africa; it may be that they are ~  supplies from. 
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India; but there is no kn?wing what is waiting for Ludia in the next few 
months .. The progress of the war is uncertain. We do not know what 
fate has m ~  for ~  The silence of the Russian people and the sile.nce 
of ~ Mushm ~  are n:ally ominous, and the advent of the G4rman 
force ill' the ~  IS upset.tmg the whole programme of the war. They 
~  ~ ~  ~ 8 ~  ~  and nearer and on this side Japan 
IS waltm.g In ThaIland and ~ - 1  It is naturaliy apprehended that 
the war. IS at the gate of India; and if the defence supplies are really meant 
for IndIa, we hope the Honourable the Defence Member will give us an 
~  ~~  he has got sufficient mec and sufficient weapons and suffi-
CIent mumtlOns and all those things that are required for the defence of 
this country. I, therefore, ask the Leader of the House to give us an 
assurance about the Supply Department. If all the present supplies are' 
llleant to be sent away what is going to be kept for the protection of India 
if India is attacked? 
His Excellency the Commander-in-Chief has said that he wants men. 

from all provinccs, from all communities. from all races. I do not know 
if he really meant! to give effect to what he has said. It is a large pro-· 
gramme no doubt. Indians must be prepared to defend their OW11 land: 
it is their own home, and for the defence of India Indians should be' 
recruit-ed in' large numbers and every Indian should be prepared for the 
defence of India. If that is not done. then India cannot defend herself 
with a handful of soldiers: an unprepared India can never defend herself, 
and all these Defence and Supply Departments will be of no use if that is· 
not done. We feel that India has a right-to ask the Defence Department 
what they really mean to do with regard to India. Apart from the C0111-
mercial and industrial side, the main point or issue now is the problem vf 
lletence. What is it that we see in the ~  The whole of t,he extra: 
money is declared for the defence of India; and if India is prepared for' 

~  defence, if she knows that the cause is right, if she knows that 
~  fighting this war, she will get her 0"\11'" freedom, if she finds that those' 
who are professing to fight for freedom will really give freedom to India. 

~ she will fight. Every man has his value and every man wants ~  see. 
that, if he stakes his life he will get something in return. either for hImself 
or for his future countrymen. It is alwa.vs said that unless India becomes 
united, she cannot have freedom, she cannot have her own Govemmed .. 
That is the slogan which has been raised of late, that w? Hindus ~  
Muslims cannot get what we want unless we make up our ddlerenc.es: ~  
nlth.ough I really feel that the leaders of different. communal assoClatlUlls-:-
the Honourable Mr. Jinnah is wanting his Paklstim, Mr. Sava!kar IS 

wanting his Hindustan, and ~ Gandhi ~ wanting his ~ 
through non-violence, they have to umte. hut. Slf, thf' slogan IS only a 1>lea 

on t,he part of Government to do nothing. 

Sir Syed Bua Ali (Cities of the United Provinces: Muhammadan 
rrhrm): That is the surest of all! .. 

JIr. Amarendra Bath Ohattopadhyaya: Sir. undoubtedh' everv one 'If 
them. I mean the leaders are responsible for this hapless condition of 
India at the 1>resent moment. Really speaking, I should ask these friends 
who are thinking of communal interests to consider and think thrice: does 
the Honourable Mr. Jinnah mean to say that. he would prefer slavery to 
Pakistan, and that if he does not gpt Pakistan. hp will remain It slave. and' 
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that if Pandit Savarkar does not get his Hindustan, he will remain a slave, 
.and that Mahatma Gandhi would prefer his non-violence to an independent 
Inclit? These are questions which they should answer to themselves. 
There can not be any difference between the leaders if they really think 
.on the lines of humanism. It is the right of every man to be free, be he a 
Muslim, be he a Hi.ndu, be he a Christian. He must be a free man other-
wise he cannot be anything else. What is communalism? Today a man 
is a Christian, tomorrow he is a Hindu, the day after he is a Muslim, and 
the fourth day he is a Hindu again. Religion has become a separable 
-accident of life like the clothing we wear-it can be changed in practice 
.at sweet will and pleasure whenever required; and yet it is on these com-
munallines that our leaders have been fighting for an imaginary situation. 
It is a pity that after two centuries of slavery they do not feel the shame 
of it, they do not feel the disgrace of it knowing that it is for freedom that 
England is fighting today-a fight the like of which no one has ever seen 
'in this world so far,......,Britons never shall be slaves, that is the teaching 
of all Britons to their children and they are really fighting the battle of 
-freedom, and we are sitting here and idling and quarrelling about our com-
munal differences, and we are. .  . 

Pandit Lalglbmi Kanta JIaltra (Presidency Division: - ~

da.n Rural): On a point of order, Sir: when an Honourable Member of thIS 
House is addressing this House, is it open to Members of the Treasury 
Benches to indulge in roars of laughter and give no importance to the 
speech? 

JIr. Deputy President 
padhyaya. 

(Mr. Akhil Chandra Datta): Mr. Chatto-

JIr. Amarendra Bath Obattopadhyaya: Sir, I don't mind. 

~  if India ~  to live, she has t:o live like. an independent country. If 
Indians have to hve, they have to hve as an mdependent nation. If that 
is not possible, I do not think India has any duty by England or any right 
to live. Sir, India is our country. Our existence, past, present and ~  

is bound up with the destinies of this country. Consequently at this criti-
cal hour of trial, we must sink all our internal differences. I am sorry Mr. 
Jinnah is not present here today, but I would ask my Muslim friends to 
think in the way I am doing. Let my friends remember that India is a 
slave country, India is a land of slaves, she has to be free, and if she is to 
be free, Indians must unite. If they do not unite at this critical hour, they 
·can have no voice to claim independence or ·to be free. It may be that 
Hindu Mahasabhites may think that they can make the country free by 
their methods, viz., organising the Hindus only, but I do not agree with 
them. Sir, the previous history of India will show that our forefathers had 
committed many blunders in the past. When the Mussalmans were  being 
ousted by the British, we Indian conquered the country for them. It 
was not the Briti!lh soldier who conquered the country. It was the Indian 
soldier who helped the conquest of India. And today India has again to 
struggle to become free by helping England in this waf. We must not 
allow any conquerer to come and conquer this country by ousting the Briti&h. 
We have to fight our way against the British people, and if we have to do 
that, we must show 8 united stand, but with all our differences, we cannot 
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but help these people at. this crisis. Therefore, in order to make India free,. 
we must first have umty among ourselves . 

. The ~  8 ~ fighting Ii ~  nght in the ~ 8  against the Axis pow",r". 
wIth l{USSI8 behmd tllem. whIle some countrIes are quietly watching the-
progress .of the war. ~  what is the position of ~ ~  India is being 
dragged mto the war WIthout her consent; because It IS the custom of a 
slave to be dragged by the master. Unless, therefllre, the intelligentia, 
those who are really helping England at this hour of trial with men and 
money are given an assurance about the future of this country, I am afraid. 
India will not render them as much assistance in men, money and material 
rt'sources to the extent she would otherwise have done. 

Sir, it has been our painful experience in this House to find that 3Ul: 
European friends in this House feel that they are not in India; they do not 
feel that they are a part of the Indian public. We have at all times found'. 
them ready to vote with the Government, irrespective of the magnitude-
nnd importance of the question in relation to India. 

Mr. II. S. Aney: Shame. 

An Honourable lIember: Blood is thicker than water. 

JIr. Amarendra Bath Ohattopadhyaya: Yes, blood is thicker than water .. 
and as such they can justify their own action. I want to tell them that 
they will be better friends of England. they will be renderir.g real service tel-
England, if they would make India their home now. and treat Indians dS 
their own people and feel that what is good for India is good for them 'is' 
well. and not to think in terms of feelings or pride which existed in the-
first century of conquest. The war is fought in the interest of England .. 
while they have kept India as a slave all these years. But the time has no\\' 
come when they should no longer treat India in the way they have beeD! 
treating her. 

Sir, the financial condition of England compared with that of Germany 
is really very poor. England has to go out for financial help and for assist--
ance in men aDd material. Within seven years Hitler has beeu able to 
organize the country in such a manner that he is able to threaten the entire· 
civilized nation; he is now challenging the whole world. Now, what was 
the economical organization which made Germany so great and powerlur 
in such a short space of time ... 

The Honourable Sir Jeremy B.allman: . .. Loct .... ? 

An Honourable lIember: Youth movement. 

1Ir. Amarendra :Hath OhaUopadhyaya: Yes, it is the youth movement 
tmd a peculiar organization of economics ... 

The Honourable Sir Jeremy B.atsman: The economics of loot. 

J[r. Amarendra Bath Ohattopadhyaya: Whom has he looted? 

The Honourable Sir Jeremy Raisman: The whole of Europe. 



1624 I.BGIBLATIVlil A88BXBLY [18TH MAROH, 1941 

Mr • .AJ:Darendra Bath OhaUopadhyaya: England has looted India Ior 
.centuries, and it is the same case even now. ~  compare Germanv's 
tlconomic condition today with that of England. England has to sef'k the 
help of America. Why? America became independent ill' 1776 -rising 
against taxation by England, and now she is an ally, whereas India which 
has been bound up with England for centuries is still a slave. Sir, it is 
.a shame, it is a disgrace that the British Government should still treat 
India as a slave country. It is a sin, it is a crime to keep Lndia under 
subjugation. But wOMs do not· break bones. The more I speak the worst 
it become;;. It is impossiDle to maintain equanimity of temper. 

An Honourable Kember: from the European Group: Hear, Hear. 

Mr. AmareDdra Bath Ollattopadllyaya: Sir, the present financial con-
dition of India does not allow us to raise more money, yet we shall have to 
help England. Our financial magnates, Baronets and Directors of com-
panies from Bombay have thrown out suggestions. to Government how to 
raise the money. The whole responsibility lies on the shoulders· of the 
Finance Member to raise money, the whole thing lies now in the organiza-
·tion of finances. 

The Commerce Member. the Defence lvlembf'r and the Leader of the 
House who is in charge of supply should plan a really economic organisa-
tion and find out the best way possible, the easiest way possible to make 
India help England with willingness, with determination to win this war. 

r At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
'resumed the Chair.] 

The Honourable the Home Member has a very onerous task to do. He 
_has kept people in prison -without trial. He has sent satyagrahis to jail, 
though I confess that they have gone there of their own account. But 
at this critical moment I should draw his attention to the actual situation. 
He should make the people of India believe that the interests of England 
.and the interests of India are the same. He has to create a war atmos-
phere so that men may be willing and .ready to join this war and be eager 
to help England in her trouble. Sir, danger is not to be trifled With. 
Whoever be he, in whatever position be he, he ought to think thrice before 
he decides anything with regard to this war. Knowing that the economic 
position of England and India to be very poor and miserable, knowing that 
-the Government has created a lot of trouble to India, by disarming the 
Indians and making them non-martial, the Government must now give 
:training to young men of India in the universities, train them up for the war 
_and by every means in their power gain the goodwill of -India. The Hon-
ourable Member should now release all political prisoners. He should be 
more liberal in his dealings with the political leaders, he should be more 
. considerate, he should be more human than what he is today. I would 
like to suggest to him that he should release the detenus at once without 
.any fear from them. England is not in fear of Germany, why should she 
be in fear of detenlls and political prisoners of India. In Bengal, 
people have been rotting in jail for years and years. He ma.y say it is a 
Provincial matter and he cannot interfere. That is an anomaly against 
which we are fighting. Without ma.king the Centre as it should have been 
.-according to the Government of India Act of 1935, the autonomy of the 
:provinces is a misnomer, it is useless; Theioefore, the Congress hs.dto give 
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W e have got a sea board of 4,000 miles and if that 4,000 miles is not pro^ 
tected by a Navy, who can save India if she is attacked from both sides.
Therefore, the situation requires a good deal of serious consideration.

Sir, so far as the defence is concerned, 1 tell the Honourable Member
 ̂p that India is ready to defend herself against ftny aggression pro­

vided she is treated as an equal, provided she is well equipped
provided she is convinced that she is fighting a right cause. The Govern­
ment should Ir j  to convince the Indian people about their hona fidea, that
they are really fighting for freedom. If they are fighting for the freedom
of Poland, Denmark and Holland, why should they keep India a slave
country? These 400 millions of people be free at once and treated as an 
ally and a friend. That is my suggestion for the defence of India. India
will defend England willingly and deterininedly if she is assured of her
future.

Sir, this is a war budget. The burden of taxation has been increased from
14 crores in 1938-39 to 40 crores. In 1940-41, the normal defence, expen­
diture increased to 72 crores from 50 crores and in 1941-42, that has shot
up to 82 crores. There is also an additional expenditure of 2i crores in
civil administration on account of war. Not only this. The Finance M em ­
ber has stated, in addition to this, that India has cost of supplies and
services rendered to H is Majesty's Government— ^which is substantially
greater than the increase in the defence budget. The total contribution
in defence loans is over 50 crores. The Finance Member has shown that
20-46 crores has been the deficit of which 14 crores will have to be borrow­
ed. But actually the deficit is 37 crores of which 14 crores is to be met by
borrowing. The question is what really is or will be the total burden on the
taxpayer of India and who will really bear the burden.
The tax payer of India will have to bear all this burden. The tax on
matches and on tyres and tubes will fall on the poor. Income-tax falls
on the middle classes and the super-tax and the excess profits tax on the
rich. But really speaking all taxes have to be borne by the poor. That
is the burden on the poor. The rich men pay out of the money of the
poor man. The middle classes pay out of the poor. So whetever taxes
are levied, it is the poor man who pays. It may sound a little awkward
and enigmatic but if these rich men really examine their own coffers, they
will find out the truth that they have earned their profits at the cost of
the poor man viz., peasaiafcs and labourers. Whatever taxes are levied
they go to increase the poverty of the people at the bottom. Consequently
the Commerce Member will have to find out how far he can tax the com­
modities. The match box has been already taxed and if you put further
taxes it will be very difficult for the poor man to buy his necessities.
The Honourable the Finance Member should consider how much he can 
iielp the poor by reducing the tax which he has fixed at the present.

I have already spoken about the economic position of our country dnd 
really the Honourable the Commerce Member knows that India is a poor
eoiuitry. Therefore, with a view to raise taxes, he should take into con­
sideration whether he should advise the Honourable the Finance Member
to borrow more money rather than have resort to taxation. The question
of borrow ng has been dealt with very ably by Sir Cowasji Jehangir and 
I have nothing more to say on that. I would only request the Honour­
able the Commerce Member to advise the Honourable the Finance Member
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as to what are the commodities that can really stand taxation, 1 do not 
tniuk there are any commodities which can stand further taxation. It is 
his business to find out what is the proper commodity which may be taxed 
safely and the Honourable the Finance Member should take care to see 
that he does not levy any taxes which lead directly to add to the 
burden on the poor people.

. In our country the people are abnormally poor. Exports have been 
stopped. Prices of things have gone down. The purchasing power of the 
people has gone down and in consequence of that there is al^vays a dire 
want in the villages and sitting here he cannot feel what is happening in 
the villages. I tnink he should tour in the villages and see how they are 
passing their days. Sii*, we find fault with our Congress workers but we 
know that those Congress workers who go into the villages can give the 
Honourable the Commerce Member a true picture of the poverty of the 
poor people. They V e  not only poor, they are absolutely helpless. The 
landlord, the police, the chaukidar— everybody is fleecing them and if 
Government now levy taxes on the necessaries of life, it will add to their 
poverty and misery and I  believe they will not be able bo bear the burden. 
These are the people who are producing the real wealth of the nation, 
and if these people become absolutely helpless by any' act of the Govern­
ment at the present moment, well. Sir, sixty per cent, of the Indian 
people w’iir surfer, and, with them the major portion of the rest. Taking 
this fact into consideration, I hope the Honourable the Commerce Member 
will take this opportunity to advise the Honourable the Finance Member 
not to tax those commodities such as will go directly to create sufferings 
of the people.

Sir, it is indeed a matter of controversy if I should now speak on 
matters which will have to be done in peace time, but. Sir, whatever I 
am saying now is in anticipation of British victory. God forbid, if there 
be no victory, well, then we don’t know where we should be. . . .

Lieutenant-Golonel Sir Henry Gidney: In that case there will be no
Commerce Member and no Finance Member.

Mr. Amarendra Nath Chattopadliyaya: . . . but in the anticipation 
of British victory, they will have to rack their brains to create a regular 
economic programme both on agricultural, industrial and commercial 
lines. Sir, with regard to what the Honourable the Commerce Member 
has been thinking about Commerce— our exports and imports, may I  ask,—  
Sir, what is commerce without a national shipping? Commerce without 
a national shipping is a misnomer, it is pure and simple exploitation; if 
we do want to create a regular commerce for India, we have to create our 
own ships, construct and organise our own shipping. Sir, this question of 
shipping has been kept waiting for years and the smaU shipping companies 
which have been operating on the coasts are suffering under the handicap 
of competition. Sir, really speaking, the Honourable the Commerce 
Member has a very responsible task to do. He will have to find out ways 
and means for creating a regular shipping for India without depending 
on any other nation on earth and compete with them; we can have it if 
we will. Sir, Government was not at all inclined to do it previously, but 
henceforth, if the Government really feel the situation as created now, 
they will have to do it. Sir, we in India are hving in the past. Whatever
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was done by the Government is being continued for centuries. The land 
revenue system l"tllnamS tne !:lame; tne fi!:lcal system, though at times it 
is changed, remains the same in prinCiple; it <1oes not help India. Sir, 
now that Government are taking up marketing, now that Government are 
thinking of improving the crops, cotton, jute and all these things, that 
business should be organized. It should be democratised. More people 
shouid be taken into conJidence. l'ne people who are agriculturists, the 
people who are trading, the ~  who are engaged in commerce, all 
these shou).d be taken into confidence so as to create a real atmosphere 
of. economic independ-ence. Unless that is done, the Government will fail 
to do anything ill the way of ameliorating the condition of the poor people 
m the country. Sir, the economic condition of the countq depends upon 
such real organization, that substantial organization by men who really 
love India, wno. really will do something to create a good and healthy-
atmosphere in .lndi& without thinking of any other country at any rate 
so long as India does not stand on her own legs. That is the situation, 
Sir, at the present moment. India is feeling absoJutely helpless from all 
points of view. Where does she stand now? Helpless, utterly helpless 
all round. .she cannot have her say in any thing ; she cannot do anything 
to protect herself and purely from that point of view 1 would reque.;t 
the Commerce Member and I would request the Finance Member to view 
India in. the spirit in which 1 am p!acing her before them. 
Sir, the Honourable the Commerce Member yesterday said that he did 

not agree with those· people who want to make India a thoroughly indus-
trial country. Sir, 1 am afraid he has not appreciated the. thing in the 
spirit in which we are thinking of the problem. Sir, India produces raw 
materials for the world. The whole comes to India for ra.w 111ate-
rials, and there is no harm if India produces these raw materials but she 
ought to have the scope of industrializing the country without difficulty; if 
&he gets the material for doing it, why should she depend upon another 
country for manufactured goods at alli' Why should not India be free, 
absolutely free from the economic demands of other countries? They will 
come to us to purchase their necessities, but why should we depend upon 
other countries for our purchases'! 1£ there was no scope within India, 
If we could not rea)ly produce things, if we did not have the brains, if we 
did not have the engineers and scientists, well, we could have accepted 
Lis dictum that India should not be highly industrialized. Sir, industry, 
commerce and agricuihlre go together and that country is fortunate where 
agriculture, industry and commerce can go together without depending 
upon any other country, and that country is India. Sir, we had our 
village industries and we must have our modem industries; we shall make 
OUT own necessities, and we should not depend upon other countries. Sir, 
there is another question. 'l'be difference between inland trade and com-
merce we have forgotten. Inland trade we do not care for. We are 
always thiriking of our exports and imports. Sir, India is a big continent, 
and with all these four hundred million people, we can have a very big 
inland trade: and if we do not mind our hiland trade, if we do not mind 
organizing our cottage industries, if we do not mind organizing our home 
industries, and if we do not mind organizing our mod-em industries, we 
shall mind nothing for India. Therefore, I would ask the Commerce 
Member to give· us an idea of the poliey and programme which he intends 
to follow. . 
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But, Sir, I congratulate him here on one thing, vi •. , that he has set 
the ball rolling. He has created that atmosphere by formiua the Scientific 
Research Roard, but, Sir, the money that he has got for" that Board is 
only five lakhs of rupees; it is absolutely nothing, five lakhs for research 
is, I should say, nothing. He should ask the Honourable the Finance 
Member to give him five crores of rupees for that if he really means to do 
research on a scientific basis and to do real industrial work in India. But 
at this mOlllcnt he eannrt Rllk f01" so mueh monev &ond, thereforE', he iihould 
get at least 50 lakhs of rupeeR. He has got a very good Board and he has 
got really good men to do the research work. In the course of a year or 
two, I am sure India will be able to industrialise in many things. If the 
research goes on into more and more industries as the tiqle passes, we 
bclieve that the Honourable the Commeree Member's wishes with ~  

to the future of the industries of India after the war will not remain un-
fulfilled. We should not depend upon others to tell us what industries 
should be taken up. If the Honourable the Commerce Member can place 
before .the cOI.mtry all sorts of industrial possibilities during this war, then 
immediately after the war we may have sf<veral industries started with 
the result that most of the men who are engaged now on war efforts will 
be absorbed ",fter the war is over. If industrial researches are successfulJ,y 
~  capitalists may be tempted to come with their money. It is the 

Government who can do it. In other countries where the economic situa-
tion is d'aily improving, it is because they are nationalising the whole 
industry. Of course, the capitalists must be guaranteed of some dividepd 
with which they will be satisfied and there will be no competition in the 
n:tarket about that. Really speaking, we have not been given any pro-
gramme or plan of economic arrangements in India. Up to this time tpe 
whole arrangement was for exploitation. Now, the whole thing has to be 
changed. It must be done with a view to make India free froni all 
countries with regard to her supplies and with regard to her neeessities. 
That ean be done only by industrial ~  It is a pity, Sir, that 
we have be,en crying hoarse for years ,about India 's ~  possibjIit.ies 
and at this moment it is really impossible to bring Qome to the Govern-
ment the necessity .of spending money OIl ecoJ;lomjc ,tl-rrangements wl;ten 
the ~  is on, The war is ~  ~ }¥hole"attentioJ;l of tpe Govern-
ment and it is really not proper to speak .on thef')e matters when, the war 
is so lOIlCh engaging us. But the war will end one day and we will haye 
to take tQings as t1;ley .come. 

The Honourahle the ~  Member said yester!Iay whl;'t woyld ~  

the position of those who are now employed in the war effqrl af,ter the 
war. In considering this DlP.tte.r, he ",illhaye to take into c()nsideratioll 
,all possibilities, the -pC1,ssibilit,ies of ~ agricultural industry, of machinery 
.and of cottage industries. He will have to keep a plan ready before hi.m. 
lf he does do that now, he will be really confound'ed when unemployment 
not only from those who are employ.ed now but unemploYJ;llent frqrn ,those 
who remllin une!Uployed will add to his troubles. If he really m,eans busi-
ness and' if he really thinks of India in terms of India, then he will have 
to take this jnto his ~  con&ideration. With regard to the ~ ~  
industries, I have ~  8ugjre,sted to the Commerce Mem\>er that lte 
should advise the Honourable the Finance ~  to tind out the C9m-
modities which should be taxed. I do not know if this suggestion will 
commend itself to him, - ~~  ~  .• *!l ~  ~~  a.s ~  
But with regard to sugat the ~ remBlD.B the ~  ~  
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to sugar, the Honourable the Commerce Member has given us to under-
stand that he is going to appoint an Advisory Committee. It was said 
that there WIlS a surplus production of sugar. Really speaking, that sur-
plus was due only to the ban agai.nst exports. If India could ~  then 
that surplus would not have remamed. Not only that, everythmg depends 
upon proper organisation, an organisation with a· view to help those who 
are interested in the industry and any loss incurred by any Indian compan:v 
at the present moment should be a warning against the future possibilities. 
Sugar, salt and matches aFe the three commodities which are of daily use 
and the whole population use them. Sugar is, of course, a little dearer 
than gur and, therefore, the poor people can'not use it. So, Government 
should take care to protect the interests not only of the cane grower but 
make it possible for the factories to bring it at such a cost that it would 
be purchaseable by the general people. 

Sir, reallv speaking, in our daily life we live becliuse we do n"t die. 
We cannot die every day and, therefore, we are alive. We de not care 
to adjust things with a ~  to make our lives useful, tc make OUT livel!l 
happy. We are the greatest sinners in this resnect with regard to the llloor 
IIl'giculturists and t.he labourers. Those who dare to speak of lahour or 
the peasantry, are dubhed as communists and they are hounded. (,ut. 
India does not move. She will have to remain where ahe wac:; two ('r 
three centuries ~  The Government on the one side will take these 
young men who are working for the peasllnts lind for the lahour 1m" duh 
them as communists Rnd send them to jail. If the!':e people who befriend 
these poor men and the!loe peasants speak about capitalist.: the,' will find 
fault with them. So the noor people who want to heln the l:Jhour rond 
the peasantry find themselves between the horns of a dilemma. they arp 
between the Government disnleasure on the one hRnd, the displeasure of 
the ('apitalists on the other IlDd. conseQuently. nobody can speak on hhalf 
of the poor labour without feRr of arrest and persecution. It is for the 
Government now who are feelin!!' the economic 1 ~  during' the wm·. 
who aTe feelin.., all the difficllJt.iell that have accnlell iust r,t the nrf'St'nt 
moment about the war efforts that they should now find out ways and mellne:; 
to see thRt a new ~  is set 'up wit.h a view to irnnro'vp ~ colldi-
tions of the neasants anfl the labourers. Unless their colldithn 1;: improv-
ed. the condition of Tndia ('annot imnrove at all. You can find a few 
milliona;res here lind there. but. that floes Dot Rolve the national questirn. 
We find bi.., merchants Tolling in wealth in India, we find ~  ",r:J real 
capitalistR in towns, hut the moment yOU €IO into the vil1al!er. vou finel 
the remarkable difference. Unless 1\ regular oraani7.atioll is S:lt up at once 
bv Government, nothing can be done in India for the T'PAllantt; hnd 
labourers. . 

ReaIlv Rneakinl!'. I find it. very difficult to sneak with rAPAM to 'mr-
selves. . I do not lav the whole bla.me at the door of the (:lovernment. 
What have we d.one to our country? What have we df.)ne b onr penple? 
How much have we felt for the poor? That is the Que.;tion which we 
should answer· for ounelves. We, are fightina fOl" freedom We are 
fighting for freedom of speech. ,0 . 

ft.e .oiloarable Sir Kulaammad Zafrullah nan: Others are fighting for 
freedom of speech too. 
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Mr. Amarendranath Obattopadhyaya: Freedom ~  frt,edom of 
speech, freedom of association, freedom of organization and freedom of 
growth. It is not wrong to demand freedom of speech. Really speaking, 
Sir, they do not know what is the objective of the British Government 
in ent.ering into the war. They want freedom of speech. There are (;Oll-
scientlOus objectors to this war. Why should there be bloodshed for 
nothing? If India remains dependent upon England, why should there 
be war at all for freedom and, therefore, some Indianl:l hftve decided to 
speak against the war? 

'l'be Honourable Sir lIuhammad Zafrull&b Khan: I am IIfruid I have 
been misunderstood. Other Honourable Members are w"liting for freedom 
of speech. 

IIr. Amarendra lfath Ohattopadbyaya: With a view to ~ the 
economic position of India, it is fundamentallv necessary to oTerhaul the 
whole system. I am glad to see two Indian Mp,mbers .It the helld of two 
important Departments, one the Commerce Member and the other 
is the Member for Sunnlies. Of course, Supply Department is a 
temporary Department. That will save us from the scandal of the Muni-
t.ions Board. Tbat is true. The Honourable Member for Counnerco F-aid 
that he is afraid about the future of India when the Supply Devnrtment 
will not be there. Now, Sir, in anticipation of victor\' GOyt'lT'mflnt should 
be ready to meet all the demands. For that nurpose ~ ~ system 
should be overhauled and a pro!!ramme Rnould be framed now with a 
view to put it into p,ffect immediately after the war. We know this is a 
large programme and it requires a good deal of consideration. 

lIr. President (The Honourable Hir Abdur Rahim): I think the Hon-
ourable Member has said that so often. 

JIr. Amarendra lfath Ohattopadhyava: If I take up each and every 
Department it will take more than two honrs. If I takp. the Department 
which is dirp,eted by mv Honourahle friend. Hir Glll"lmatb Rewonr. it will 
take a lot of time. I am somewhat connected with the Postal Depart-
ment. 

Sir 1'. 1:. James: The Honourable Member mav assume thclt there is a 
scandal in every Department. 

Mr. Amarendra lfatb OhattoJl'&dhvava: 1\fv Honourahlp friend. Sir F. 
E. James, ~  to me that J ('an take it· for' IZrac.t,.d that ~  if'! 
scandal in eTer" Department.. T do not taKe it in th:lt light. Sir Gnru-
oath Beworr ~ a verv nice and reasonable Q"entleman and he is held in 
respect by all hiR workers thou!!"h t·hev have many c.ontlliliints. The Pr.stsl 
Department is one Department which has the ~  of heing an 
honest Depnrtment. No one Questions its ~ .md the devottll1 ser-
vice of its staff. But he has made this Deuartme"t .1 ~  profitable eon-
cern of Government and that pront is made bv ~  (If the r-:tll!f. 
The staff should be better paid and more mpnsJ.':"l1ld he 1 ~  Iml that 
is the complaint that we hear outside. Even when he ~  a good ~ 

he does not care to  diminish the rates of postage. III sp:te of there beinq 
It good surplus the price of envelopes has been rKisl::d ~ one anna to 
five pice. Sir, economy is to be observed but really s?esking econouJY 
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should be observed at the top. If you go on economising al the bottom 
the efficiency of the Department will suffer. I, therefC'l"c, rt>q IIE-st the 
Honourable Member to take this into considerativn. 

Sir, I request the Honourable the Finance Member to ~ hi!! ol,jf!ct 
of taxation and the commodities which he has uilo<;len ~  be recon-
sidered. Match boxes should not be taxed. With regaHl to the exces!< 
profits tax it. i!< an anomaly to me. How can there be ex('ess profits? 
Why do not Government fix up the prices? They should fix a. limit to the 
profits of thr" shareholderR 31,d also create a. scale 1 ~  with the 
shnrt>holders' dividends fe-r ovel·hend ~  etc., and stnp all possibi-
lity of excess profits. This excess profit is a misnomer. If you allow 
these exces!'! profits to be mnde IWrl then tax .them. I do not llndersta):cl 
its henefit :tt all. The... should not nllow any exceRS proflts or abnormal 
profits to be made because it is the consumers who pay. All profits over 
and above what they would normally get have to be paid by the consumer 
and to charge excess profits tax is to take the  tax from the ~  

Sir, in conclusion, J will make an appeal to ~  Finance Member to 
consider the whole thing  with n view to help India to Ir:lRka herself a 
\\;lling partner of ~  and also enable her to pay ~  if necessary, 
by economic arrangements. 

The B'Dno1U'/Lble Sir lIuhammad Zafrullah Khan: Sir. the irony :>f the 
situation is that the Honourable Member was not ~  that ~  he 
started speaking, an ~  had been arrived at betw€-en the Parties 
including (}o\'ernment with ~  to the time-table of the remaining 
sta!!es of the Finance Bill. I have to inform the House that it has bE>en 
agr'eed that all speeches on t.he consideration motion except the epeeches 
of Mr. Aney and Nawabzaila LiaQat Ali Khan should be finished by .lunch 
time on the next day on which the House sits, i.B., Thursday; that after 
lunch the two Honourable Members whose names I have ment-ioQFd wd 
the Honourable the Finance Member F!hould speak and that the motion 
should be concluded on that day; that on Saturday the House should con, 
clude the consideration of clauses. it being understood that Parties do not 
desire that speeches should be made on the third reading of the BjIl. 

Lieut.-Colonel Sir Henry Gidney: Ril', I rise t(; 1\ point of oreler. The 
Leader of the House has just made a statement which prBctically hellg 
eNery Member of the House to shut up. I will not shut up; I have a right 
to s!>eak on this Bill, the iOl1.me ae; t,he Honourable Member 01' mv Hon. 
ourable friend, Nawnbzacla J,iaqat. Ali Khan. I ohject to it. " 

JIr. President (The Honourable Sir Abdur Rahim): What does the 
F,[anourable M,ember object to? 

Lil!llt . ~1 Sir JlenryGidney: r -obied to what the Lender of thr 
1I0use said. He had no right to sav that. He cannot ordS!." 8 thin(1 
like that. We have a right which I ask ~  .to _protect. ' 

IIr. Ptesldent (The Honourable Sir Abdur Rahim): The Honourablp. 
Member was perfectly justified in stating to the House the 3!!reement that 
hG.d been arrived at between the different Parties. and I shall see that .thf' 
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debate is carried on accordingly. Nawab Siddique Ali li.han will now 
speak. I may inform the House that the Muslim League Party desired 
me to call speakers from their Party in the order in wluch certalil name::; 
have been supplied to me. 

lI'awab Siddique Ali Khan (Central Provinces and ~  Muham-
madan): Sir, today I wish to discuss the political situation existing in our 
country. Before 1 do so I will have to tell the simple and plain truth, 
but I may assure Honourable Members of this House that 1 do not want 
to embitter or hurt the feelings of anybody. It is an admitted fact that 
there is political deadlock in the country; the question is as to who ill 
responsible for this deadlock. ContJ."oversy is going on with regard to thili 
matter. Some people say that the two major responsible and ~ 

parties, i.e., the Muslim League and the ,Indian National Congress, are 
responsible for it. We feel constrained to say that the entire responsibility 
rests with the British Government. We have got of course some cogent 
reasons in support of our contention. It is a well-known fact that some-
time back it was decided to give .. orne reform!,. In all probability it was 
because of ihe war. It was said that Indiallil will be taken into con-
fidence and that a due share in the administration of the countrv will b<:: 
given to them. With this idea in view His Excellency the Viceroy started 
consulting different leaders. If 1 am not mistaken, about ~ leiial3u 
were invited by His Excellency the Viceroy. The consultations, negoLia-
tiuns and clarifications t.ook a final shape. His Excellency's ofit"r of the 
8th August last has become a historical thing by now. This offer was 
later substantiated and reaffirmed by the Secretary of !:)tate for India. I 
am not concerned with other political parties in this countr.y, I will only 
put up the case of the Party to which 1 have the honour to belong. My 
.Party said in clear words that we do not want ~  press our demands I1t 
this critical juncture as you are  involved in a life and death struggle. We 
also did not want to embarrass you, as the Indian National Congress was 
doing, by asking people not to help you in your war efforts. We offered 
our services. We rightly thought that due to our helplessness, the pod.i-
tion which you have created for us in India, in our own country, is such 
that in your defeat lies our defeat. There are Indians who differ froI{l. 
us in this view. They think that by the defeat of the Britishers we 
Indians, that is, we who are slaves in our own country, are not going (,0 
be affected: they say that it will be only a change of masters, but they do 
not bother themselves to think for a moment whether the new ~  

will be better one or a worse one than the present master. However, 
we did not fall in line with them. We said it was in our own interests 
that we should co-operate with you to bring the war to a successful termi-
nation. We only demanded in return that we should bave a due shlU"tI 
in the administration of the country by appointing non-official advisers in 
those provinces where the constitution is under suspension; I mean in 
those provinces where Congress Governments were established. Our 
second condition was that the official element should be wiped out from 
the Executive Council of His Excellency the Viceroy and instead of that 
we wanted a proper share. His Excellency the Viceroy had given a pledge 
to the Honourable the Leader of my Party that he will go on with th(' 
expansion of the Executive Council even if the Cong:ess Party did not come 
to share the burden of responsibility. Events have shown us that you have 
broken the pledge_ This is not a new thing. This has very often beoD 
done in the past. You have turned a deaf ear to our request. Your 
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silence and indifJerence has led us to believe that you do not want to l,ar!. 
with power. In those Governor's provinces where the administration is CUll 
by the help of the advisers, you will find dyarchy in its naked form, ~  

is you will see a despotic and autocratic rule • 

1Ir. K. S • .Aney: It is pure autocracy: there is no dyarchy now. 

Rawab Siddique AU lDum: Yes, autocracy. I am sure that this state 
of affairs cannot continue very long. Something shall have to be dono.! 
to avert this crisis. Now, the persOIls responsible for this deadlock say that 
no constitutional advance can be made until and unless the two major 
parties, that is, the Congress and the Muslim League, come to a settle-
ment; or in other words, there is perfect Hindu-Muslim unity_ 'fhe wish 
is a pious one which has been expressed several times from 
difJerent quarters. But I must say that our masters have not made the 
slightest attempt to solve 1IDe - ~  problem. Their silence in this 
matter is understandable. If there is real liindu-Muslim unity foreigners 
will have no place and India will be governed by Indians. The differences 
between Hindus and Muslims are such that there is no chance of their 
being patched up. Unfortunately the differences are becoming wider and 
wider day by day. (Interruption,) My friend says 'No, no', But he 
must face the reality. Muslims living in those provinces where they are 
in a microscopic minority very well know how the majority party behaved 
when they held the reins of government in their hands. Really it was a 
day of rejoicing and we breathed a sigh of relief when they vacated their 
offices. We went to Messrs. Bose, Gandhi, .1awuharlal Nehru, Patel and 
Maulana Abul Kalam Azad with a request to redress our grievances. 'Ve 
could vpry well understand the silence of Mr. Subhas Chandra Bose becauSE: 
everybody knows that he was utterly helpless. The preacher of ahimsa, 
the champion of the poor, Mr. Gandhi, observed his usual Monday silence. 
The torch-bearer of nationalism-and let me add atheism-Mr. Jawahar-
lal Nehru, condescended to write in a stereotyped manner that he had 
referred the mattor to the premier. The strong man of the Congress, Mr. 
Vallabhai Patel, who could summarily dismiss Nariman and Khare, fol-
lowed his master Gandhi, the non-viqlent. The vice-regent of Prophet 
Muhammad (peace be on him) who was supposed to be in charge of the 
portfolio in the Congress high command of Muslims and Islam, did not 
think it proper to intervene as he thought that an allegation would be 
made.against him that he was championing the cause of the Muslims .... 

1Ir. President (The Honourable Sir Abdur Rahim): Perhaps the Hon-
ourable Member would like to stop now and resume his speech at the 
next meeting. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 20th March, ]941. 
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